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I, V.G. Venkata Reddy, S/o. Subba Reddy, Aged about 57 Years,
Occ: Working as Director of Mines & Geology, Government of Andhra
Pradesh, Ibrahimpatnam, Vijayawada, Andhra Pradesh do hereby solemnly
and sincerely affirm and make oath and state as follows:

1. I am the authorized Person to file counter affidavit on behalf of 2nd
Respondent herein and as such I am well acquainted with the facts of
the case.

2. This respondent denies each averment made in the affidavit filed in
support of the appeal as false and incorrect except those that are
specifically admitted herein in this counter affidavit.

U e
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3. With regard to the averments made in paragraph 1 of the Affidavit is
not related to this respondent and hence there are no remarks.

4. With regard averments made in paragraph 2 of the affidavit is denied
as false. It is submitted that as per the Chittoor District Gazette
Extraordinary Published on September 11t 1998 with a Declaration
of areas in Chittoor District for KOUNDINYA WILD LIFE SANCTUARY
under Section 26-A of Wild Life (P) Act 1972. The total area of
KOUNDINYA WILD LIFE SANCTUARY is covered 357.60 Sq Kms and
which is falling within the Kuppam and Palamaner Reserve forest
Ranges of Chittoor Forest Division and Revenue Mandals of Kuppam,
Ramakuppam, Baireddypalli, Palamaner and V.Kota of Chittoor
District. Further it is informed that, as per records of the Assistant
Director of Mines & Geology, Palamaner, there are no quarry leases
existing presently in and around of 10 KM’s radius from the
KOUNDINYA WILD LIFE SANCTUARY as per the Reserve Forest
norms. The same annexed and marked as Annexure I.

5. It is submitted that, if any quarry lease application received by the
Asst. Director of Mines and Geology, it is thoroughly verified and
surveyed the area whether the applied area is falling in the forest area
/ away from the Forest boundary / within the 500 Mts distance from
the forest boundary, then statutory clearances shall be taken from the
concerned department. If it is falls in the Revenue land, No Objection
Certificate shall be obtained from Revenue Department, then after

completion of survey & Inspection this office submit the grant

-~

Director of Mines and Geology
3 Govt. of Andhra Pradesh
Ibrahimpatnam. Viiayawada.



proposals to the Director of Mines and Geology/ Deputy Director of
Mines and Geology under Rule 12(5)(a)(i) of APMMC Rules 1966. As
such there is no application have been received by the Asst. Director
of Mines and Geology, Palamaner. There is no Quarry Leases existing
or no Quarry Lease Applications received in around KOUNDINYA
WILD LIFE SANCTUARY area within 10 KM’s radius from the
SANCTUARY BOUNDARY. As such the question of the applicant that
the quarry leases and applications existing in around the SANCTUARY
area made in Paragraph No.2 of the said affidavit is for away from
the truth.

. With regard averments made in paragraph 3 of the affidavit is denied

as false. It is submitted that as per the office records of the Assistant
Director of Mines and Geology, Palamaner there are SIX Quarry Leases
present earlier for Colour Granite in Sy.No.104 of Muddanapalli Village and
the same were Determined in the year 2003( Copies of the same is annexed

and marked as Annexure “II”

. Further it is submitted that, “the District Collector, Chittoor vide Lr.No.
E8/5764/2014, dt. 05-11-2015 forwarded the clarification given by the Chief
Commissioner of Land Administration vides reference No. B3/ 1178 / 2011-1],
dated 30-05-2012 that any area recorded as Adavi in Revenue records
irrespective of their ownership, shall also attract the provisions of Forest
Conservation Act 1980 and prior approval of the Government of India is
mandatory for use of such areas for any non-Forest purposes and also
informed that no NOC shall be granted to the land in Sy. No. 104 of
Muddanapalli Village of Santhipuram Mandal, Chittoor District for quarry

operations as the land is noted as Adavi” and it will be attract for Rules as
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per Forest Conservative Act, 1980. The same is annexed o and marked as

Annexure “III”.

8. It is submitted that the Assistant Director of Mines and Geology,
Palamaner has not entertained to receive any fresh applications for
granting of Quarry Leases in Sy.No.104 & Sy.No.213 of Muddanapalli
Village, Santhipuram Mandal, Chittoor District and at present there
are no pending applications and existing quarry Leases in the said
alleged area.

9. It is submitted that due to existing of Quarry Leases earlier, some old
worked out locations are available in the determined quarry leases.
Thereafter, some violators were excavated the Granite Mineral
unauthorizedly in the same available old worked out pits and
surrounding/ nearby places. The Technical Staff of the Assistant
Director of Mines & Geology, Palamaner conducted the surprise
inspections on illegal prone areas and identified unauthorized
workings at 05 locations falling in Sy.No. 104 & 213 of Muddanapalli
Village, Shanthipuram Mandal and seized the Granite blocks available
at illegal quarrying sites and same were handed over to the concerned
VROs for safe custody ( the copies of panchanama made at the time of
inspection are annexed hereto and marked as Annexure-IV.

10. It is submitted thét whenever the question of illegal quarrying
noticed in Sy.No.104 & 213 of Muddanapalli Village, Santhipuram
Mandal i.e. in the “Adavi” the Assistant Director of Mines and
Geology, Palamaner have alert the Forest officials vide Lr.No. 1989 /

Vig /2020,dt:26-08-2020, 12-11-2020, 27-03-2021, 05-10-2021, 28-
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10-2021 & 04-01-2022 and requested the Divisional Forest Officer,
Chittoor West Division, Chittoor District to give suitable instructions
to the concerned Forest officials in the field to take stringent action
against the violators to curb such activity as per the rules in force as
they are the custodians of Forest land. And the same annexed and
marked as Annexure “V”.

11. It is submitted that the DFO, Chittoor west division, Chittoor
vide letter No. Rc.No0.1193/2020/TO, dt.18.11.2020 stated that
“Though the land is classified as “Adavi” in the revenue records, it is
not a reserved forest and also not under the control and the
management of Forest Department. However, any activity on this land
action will be initiated as per the provisions of the Forest Conservation
Act 1980 and also any approvals will be taken by the Govt. of India” is
annexed and marked as Annexure “VI”. Hence the applicant
contention made in Paragraph No.3 of the said affidavit, stating that,
the granite has been illegally mined in these lands by the granite
mafia with the overt and covert support of the officials of the mining
Department is for away from the truth.

12. With regard averments made in paragraph 4 of the affidavit is
denied as false. It is submitted that that in question of illegal
quarrying in Kuppam constituency, the Director of Mines and
Geology, Ibrahimpatnam vide Memo No. 24438/ E1/2017,dt: 11-01-
2022 has constituted special teams to arrest the illegal quarrying
activity. As such the special teams are inspected the illegal prone

areas in Santhipuram, Gudupalli and Kuppam Mandals of Chittoor
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District and noticed unauthorized workings at various places in the
above said Mandals. The inspection authorities identified total 16
locations are falling under the premises of ‘Adavi’ located at Sy.No.
104 and 213 of Muddanapalli (V), Santhipuram (M), Chittoor District,
seized the granite blocks covered for a quantity of 3353.514 Cbm and
identified the three (03) Vehicles, 1i.e., (1). One Excavator No.
ZX370LCH-1 (SI. No. OACH-000524), (2). One Excavator No.
ZX370LCH-1 (SI. No. OACH-000400), & (3) One Hitachi Kobelco Model
- SK380HDLC-8 (SlI. No. YCH-B0230) and also 01 Generator
(PowericaCP125D5P) in the illegal prone area/unauthorised working
areas, and the same vehicles are handed over to VRO-Madanapalli,
APSRTC Depot-Kuppam, and SHO-Rallabuduguru for safe custody.
And the same annexed and marked as Annexure “VII”

13. It is further submitted that, the technical staff of office of the
Asst. Director of Mines & Geology, Palamaner regularly inspecting the
above said areas as irrespective complaints received since March,
2019. This office technical team has also seized the Granite blocks
and Machinery, wherever illegal quarrying found in Sy.No. 104 & 213
of Muddanapalli (V), Santhipuram (M), Chittoor District. However, as
a result at present there is no illegal quarrying is going on in the
above said survey numbers.

14. [t is submitted that the Technical staff of the Deputy Director of
Mines & Geology office, Chittoor and the Asst. Director of Mines &

Geology office, Palamaner have been regularly keep constant vigil

D&ct%&f\ﬂines and Geology
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15. Further it is submitted that the Asst, Director of Mines and
Geology Palamaner have been requesting the Revenue Department
officials vide Lr.No. 1989/Vig/2020 Dt: 21.08.2020, 25.09.2020,
05.12.2020, 27.03.2021, 05.10.2021 & 13.05.2022 to find out the
violators who are conducting the illegal quarrying in Sy.No. 104 and
213 of Muddanapalli (V), Santhipuram (M), Chittoor District for take
stringent action against the violators but so far the Asst. Director of
Mines and Geology Palamaner have not been received any information
from the Revenue Department for taking further necessary action
against the violators. Hence the petitioner contention made in
Paragraph No.4 of the said affidavit on the illegal granite mining is
going on unabated with the active connivance and collusion of the
officials of the forest, revenue and mines departments is not true and
it is for away from the truth.

16. With regard to the averments made in paragraphs 5 & 6 of the
Affidavit is denied as false. It is submitted that this respondent
already answered in para 7 of the counter affidavit and hence there
are no remarks.

17. It is Further submitted that, the Asst, Direétor of Mines and
Geology Palamaner has been repeatedly requesting the Divisional
Forest Officer, Chittoor West Division, Chittoor District, to instruct the
concerned Forest officials of Santhipuram, & Kuppam mandals to
keep strict vigil on the above said areas to curb illegal quarrying at

Sy.No.104 & 213 and (Classified as Adavi) of Muddanapalli (V),
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Santhipuram (M), Chittoor (Dt) and also requesting to the Revenue
Department to instruct concerned DT, VRO & VRA of Muddanapalli,
village to keep strict vigil on the above said areas to curb illegal
quarrying as per G.O. Ms. No.20, Revenue (SER.II) Department,
Dt.21.01.2016, the Government empowered the Revenue officials to
prevent the illegal quarrying is annexed hereto and marked as
Annexure “VIII”

18. With regard to the averments made in paragraph 7 of the
Affidavit is denied as false. It is submitted that that the total activity
of the illegal mining has been stopped by the mines, Forest and
Revenue departments the question of Ecological imbalance the Flora
& Fauna and Environment damage not arises. Further round the
clock keep watching constant vigil in around the areas by the
department the illegal activity has totally stopped. The contentions of
the petitioner in the affidavit is far away from the truth.

19. It is submitted that the Director of Mines and Geology,
Ibrahimpatnam vide Memo. No. 24438/E1/2017, dated: 11.01.2022
has constituted the Special Teams to curb illegal activity. In this
connection the special teams have inspected the illegal prone
areas/unauthorized workings at Sy.No. 213 and 104 of Muddanapalli
Village, Santhipuram Mandal, Chittoor District and identified the
Three (3) Vehicles, i.e., (1). One Excavator No. ZX370LCH-1 (Sl. No.
OACH-000524), (2). One Excavator No. ZX370LCH-1 (Sl. No. OACH-
000400), & (3) One Hitachi Kobelco Model - SK380HDLC-8 (Sl. No.

YCH-B0230) and also 01 Generator (PowericaCP125DSP) in the illegal
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prone area/unauthorised working areas, and the same vehicles are
handed over to VRO-Madanapalli, APSRTC Depot-Kuppam, and SHO-

Rallabuduguru for safe custody.

20. It is submitted that, As matter stood like this the above
mentioned three vehicles, two vehicle owners (i.e. SI.No.2 & 3) were
filed Writ Petition’s in the Hon’ble High Court of A.P., Amaravathi for
favourable orders in Writ Petition No’s. 33928 of 2022 dated 08-12-

2022 before the Hon’ble High Court of Andhra Pradesh.

21. It is submitted that in obedience the above orders of the Hon’ble
High Court of A.P this office has addressed a letter to the Vehicle
owner and requested to submit a personal bonds for Rs: 2,00,000/-,
produced proof in support of his ownership of the vehicle and given
undertaking to produce the vehicle as and when required either by the
authority concerned or Court or the Investigating Agency and also
given an undertaking that he will not alienate, encumber or alter the
physical features of the vehicle. But, till today Sri G. Palani has not

furnished the above documents.

. It is submitted that in obedience to orders of the Hon’ble High Court
of A.P in W.P. No. 12178 of 2023, dated: 18-05-2023 the petitioner has
submitted a letter along with Notarized affidavit duly promising that he
has never involving in the illegal quarrying of any mineral and ready to
produced the vehicle before the officials when ever requested in future,
if any deviation found in this regard any tipe of action may be taken

against him as per rules in force also submitted a personal bond for the
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worth of Rs.2,00,000/- in the shape of term deposit (Bank guarantee)
No.0989739, Dt.18-05-2023 in Indian Bank, Palamaneru, Chittoor
District and also produced proof in support of his ownership of the
vehicle and requsted this office to release the vehicle.Accordingly this
office addressed a letter bearing No. 188/Vig/03, Dt.19-05-2023 to
the Depot Manager, APSRTC Depot , Kuppam to release the vehicle as
per orders of the Hon’ble High Court of A.P., the remaining other above
vehicles, the investigation is going on by the Special team with
reference persons responsible and after submission of final report by
Special team, cases will be booked. Further it is submit that, when
spot inspection conducted officials are visited the site and found
quantity of 3353.514 cubic meters of Colour Granite is lying at the
site.

23. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if
required.

In the above circumstances, it is humbly prayed that this
Hon’ble Tribunal may be pleased to dismiss the above O.A No. 41 of 2022
and pass such further or other orders, as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus repder

justice.

Solemnly affirmed Vijayawada
Andhra Pradesh on
this the 20thday of June 2023

and signed his name in my presence

11



VERIFICATION

I, V.G. Venkata Reddy, S/o. Subba Reddy, Aged about 57
Years, Occ: Working as Director of Mines & Geology, Ibrahimpatnam,
Government of Andhra Pradesh, do here by verify that the contents of
the above paras are true to the best of my personnel knowledge,
believed to be true on legal advice and that I have not suppressed ant

material of fact.

Verified at Vijayawada on this the 20t day of June, 2023

\/\/

DEPONENT

Director of Mines and Geology
Gouvt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada.
Krishna District.
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In exéze ise of the powars conferred by secticn 2:7-1. of the Wiid Life (Pre: zction)
Act, 1972 (Central Act No.53 of 1974} the Covermor of Anchra Predfest hereby declerzs
the areas specified {n the Scheduls belew zad 22 shown 4m ths iy mepr It the Office
cf the Principel Chief Ccnse'-m or of Fureste, ,.-,4- Eh.vn.,, :.-P., :;m:‘.:»:-ﬂ ERE
#ild Life Sanctuary, which shi's B =2’lef 25 “icundinva Wildlefs Senctuany.

2. The Notification.shell come = ¥ Tee with effect fFrom FThae ¢ vo of pudlice~
ticn of thisc Notificaticon in the fLudhti ade..h Gazeiis
THE SCHEDULY
Nemee of the District : Chistoor
B A}
Nawe of the Mandals H U l;uppa:
. Ramzku ppsm
5. Fa teddypalli
&, Pala:.::uu
5. ,&.hoc:\
Nimes .of tge Forest Division : Cudtve ¢ (4 Er)
¥emy of ')’ forest Ranges. : 4., Kuppanw Racge
2. Paleganer Range
Mop; 43 the 1i'd Life Senctuary : KOUNDINYA WILD LIFE SANCIULS:

krc,'n{ the faonctuary : 357.60 Sq.Kms. .



0 To E: Thenes the  Sanctuar wourdary runs all wlenp Inter sin

a L
nerally 4n a South - h.z'.x.rl, directicn upto a point wiere tlie inter e,
endary oeels Southeru tip of Hangusdd Xeserve Ferest which shows 28 "% an the ®ap.

Then the unr’ﬁh‘vwbeuudary vuae along wlith (he kengunuid!l Erserve

WEST (8 T A2
ine x::::.-‘i 1T meets the starting polnt "AY of the Saccruery.

-~

Tesl 4l

All the eavivsurees within the Reserve V':re"t end wvilligee aornd  rivate londs
vared 1u: the ahove specified units shial) stand Incladed 25 tlhe Saw ad g
rpose of thls notififeatien. The Conserveror ¢f I’-o:cz,t.-: Anantapur whiv s cuthorised

perforz the functions of the District Collector vide ¢,u.le.Nc.3% Erset {(ror.I1I)
partment, dated 17-4-1957 has determined the ¢xisten cc-., the natvure 2ng extent of

-t

- rights of the persens 1a the'Koundinia Wild 1ife Sanctusry vide nie FProc.No.
15/97/¥=5, bDt: 31-12=97 an follows:

0
1

» oy i 5
The lecal communitice arc entitled Lo, the ripihis and conoess(ons r Scnfitod
at the time of wettlement o! Foroend ilacks.

.
. et

C.S. RANG& Tuinii,

A g .Spi..v:.t(‘: E"‘C!’EL‘BT}' LG COVEeYTLeni.,
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ANNEXURE} T ¥ -5

—

List of leases Granted and same were determined in Survey.No. 104 of Muddanapalli (V), Santhipuram (M), Chittoor District pertains to
| the O/o the Assistant Director of Mines & Geology, Palamaner

. : | D.M.G.Progs. | A.D.M.G. Progs. No. | Determination/ NOC
S.No Name and Address of the Lessee Mineral | Extent | Sy. No. Village Mandal From To Status No. & Date surrender order | Clasification
o R-' ¥, MpeEro ws.kevan Colour . . 3377/Q4/1992, 2579/Q/92, Dt. 29028/R4-2/02, Adavi
d (P D026 Dat Nags Gamiie | 1012 | 104 [Moddmapell) Shouthipumm | 05-18-1992: | 04112007 | T ) pengyg997 05.11.92 Dt.29.08.2003 | Poramboke
Kuppam
MaHREhROREEe L, Me PRS0, | e _ . 749/Q2/1993, 950/Q/1993, 29033/R4-2/2002,|  Adavi
2 [Pds, w1500, Reliv ol Read, arns | 1200 | 104 | Mugdasephlli] Siideesny) (RI04-3093 | OL-082008 | T § meoqo8io0s Dt.2.04.1993 D1.17.10.2003 | Poramboke
Chittoor - 517 002
MoV ot Oalies o S0 O: | e . . 5957/R4-2B/1997, 740/Q/1997,  |29027/R4-2/2002,|  Adavi
3 |Krishna Murthy, D.No. 4-108, Gandla Street, Geatit 1 104 | Muddanapalli | Shanthipuram [ 05-03-1997 | 04-03-2012 D D.08.01.1997 DL.05.03.1997 Dt 17.10.2003 Pisaiabioks
Kuppam
M/s Srinivasa Granites, Prop: Sri L.
’ . Colour ; Z 21128/R4-2B/96, 264/Q/97, 29629/R4-2/02, Gt bl
4 |Umasankar, # 14-79, Radhakrishnan Cross e 2 104 | Muddanapalli | Shanthipuram | 06-03-1997 | 05-03-2012 D Dt.08.01.1997 DL.06.03.1997 Dt.17.10.03 uttaporamboke
Road, Kuppam - 517 425
Sri A. Narendra Raja, # 307/7, 23rd Cross, | (1 _ _ 14050/R4-2B/97, |  1554/Q/1993, Dt.  |20030/R4-2/2002,|  Adavi
5 |6th Block, Jayanagar, Bangalore - 11 {1st Granite 1.093 104 | Muddanapalli | Shanthipuram | 23-01-1999 | 03-05-2008 D Dt.17.12.1998 23.01.1999 Dt.14.10.2003 Poramboke
Renewal} :
Procd.No. ;
5 i g ; Colour . . . 2759/Q2/93, dt. 3285/Q/1993, Adavi
6 |M/s Shiridi Sai Baba Enterprises Granite 0.404 104 | Muddanapalli | Shanthipuram | 06-09-1993 | 05-03-2008 D 20-07-1993 DL06.09.1993 29025/R4-2/02, Poaiicis

dt. 17-10-2003

Assistant Director of Mines & Geology,

A’

Palamaner
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it e
bnoaﬁsnmec eF'MB R OF 3 & GEOLOGY : I FDERAL: ‘
PRESENT: SRIT. msv aﬁmm.msc,,v\; BT Y

5 aid.No. zssi’immamz |

SubM&Q—QLv,for @mquﬂfemmomn;of 1.093 - hacts: |
§.No. 104 of Muddanapaili Vg., Shanthipuratn Mandal, Chmoor dmirwt-r

, Heldby Sn A ﬂm-eﬁd}a sta. 4-Detemme&—0rdm rsmned -

#._;e-* ,

hthe ref ‘stcwed th»Emectomf |
: o over anjéxtent of 1.093; s0ts. SNo. %mfmw” ppalli V )
istict for wperiod of 15 years fafavour Sri. A arydmkeg "Thie: seidh Qe
' was exocuted-on: 4.51993 ° andi 1d be. inforce vpto 3.5. 2008, Ancqrdmg;m ihs
clastfication mport issusd by the MR.O, (it 5. cizwsxﬂed a8 "“Adavi Poramboks’. The Hon'ble
L.premef “onrt of India in TN! -Godavaraman & T3 iknpaﬁ s Dnion of India in W.E. Civil No.
167 of 94 heid that the term “Rorest” o8 occwmg in irion 2, will ot ofuly inoluds ‘Forest™ o8
snderstoot in dictivnary sense, but glso any, area recorded as ‘Porest” in the- Government rocord

urespeouw of the ownership”, ‘Thorefors the la"hse grented hns‘m b trontod as ‘Eowrxt’ {ond.

mﬁ“ﬁhim ref2™ Oxted« thxs oﬁce.-,has fssed o ntice to the legsea with
caimio anto why the lease graniéd shiall cellod under t tbe mxsta‘ka

sent to the Asst. Director oF Nit o5 aid Gool
lessee In mply to-the Sehow Cause: Notwe _
Lessoe Winfonned that the land i s.No,

det ,ntrww ﬂmmw Wo: 104
the *oontrol ‘of Forest Dopes ,,‘_*;‘_.‘t‘andfha

.‘Further

Forest. The Izase wes rightly:; ,
‘périnission of Govt., of Tndia H» fim}ly roijl
gaid reply is ‘not. sztahsxi’antary ginoe: ‘the. Plos’
‘Forest not. only. includs Poreq& but dlso’ anyg‘_
lrﬁwouwofths uwaamlnp & 3

In view ofthe nhove cmcmmwnw‘ "

in S.No.104 of K ,;@ Sk N ‘
hereby doter ouined since it fulfk in Forost ldnd an d m@ ki wa -~
Revenue Tond. Further the Asst. Director of Mmen and @olcgy, alamanen

fusther feosssary action 4s yer Ruies

'}'.‘n; K | , . g
' er.. ﬁ.ﬂmedmlma : ; a C : -«»
{"i‘hroush ADM&GM .Heis rcqpﬁated to serve: thm(}mce Qrder @gm lesaes and obtain
aman ,owledgement tor that. eﬁ‘sct and. nmbmi iﬁe samn ‘fbers.} . ot

, ﬁytﬂtha mm.ﬁirec;mrof"ﬂ' ‘ joldigy, Palasa
CcpytotheDy E)ir:ctornfmxmmdm dagial

ST 2‘1/%@
Ui
%:/m? fie e Frae /j TG




COVLERMMENT OF ALDMRA DEADISH Ig /67 —

DEDARLMEWE QF MINLS oD SEQLWCY —

- = _ SEEDINGS OF THE ASST, DIRECTCR Or MIL 3 AND GEQLOGYy CHITTOOR,
(= (Prasent! HrL,G.“lcharuﬂuq,ﬁ,Sc.,)
stogs.Nes 1554/0/69. | Dated ) =503,
~ Subt= Mines and Minerals = Quarry lease for Cramy Crani.
an extent of 1,003 =it in Y No, 104 of Mu -i.oner o
village, “unthipuranm Mandal, Chivvoor districe . ..
granted to &ri, D, umana Yor o period of 19 Yeety -

ORDERZ3

Ciarry lewese dead exectioms e 0L Oro&sy w LislUedl,

afte 1o Proags.Noe 1378/02 /9%, dateatr Leda L B ER
.Deputy Lirector o wineyg and Ceology,. ~wad.pal,
¢ 2, Quarry leas= Amad axecured on =503, h

. o

_ci. D, Ramana was granted o« gquarly lmase for Qrey Cranite over

the area mentioned in the subjech avtel for period of 1% years vics
nroceedings Lirst clteds o o

The quarry. lease deed hus bten executed on ., =5=97,

The lessee W 18 hereby permitted to commence quarryinag oneri-

{ons in the above sald quarry leane ‘o' ma For a perroc o9 Loy A

ik

elfoct from .=H=U3 to , =5=2000 duly observing The COLALLIONY of

\a quarrcy lease deed Form G with additlonal conditlona imnosed by
uhie Deputy Director of Mines and Gooloyy, “uddunyh in tho Wova

proceedings, - :

i

The Lesgee shoulilgend quartcrly returns in Form = C tc the

Director of Mines and Ceology, lydefabud, Deputly Director of Miness und
Ceology, ' Cuddapah and *to the. asst. Director of Mines &nd Ceology,
cnittoor as required under rule 28 (3) of the Andnra Pradsah hinor
Mineral Concessgion Rules 1906, Fe should send report in Jorm ¥ tu Tvhs
Chlef Inspector of Mines, Dhanbad and to the Asste Dirsator of Mines
and GCeology, Chittoor as required under rule 30 of the Andhra Pridesh
v inor Mineral Concession Rules 1Y60. : T

He should produce all *he accounts and registers partaining

o the quarry leage and also to the accounts of grartre ecutedng ana

polighing factory in the rirst weaeX of April every year, He showld
srect and malntain at- his own exgenses boundary pillars: of sulyoinil L

» 7 3

material standing not less than ohe ue tre over the surface 0 s
ground at edch corner o¥X angle in the line of the area leased out,

He ahould,obtain‘dcspatch“pchnit and get the way hills stampard

by the Asste Director of Mines and Grology, Cnittoor as CROYALYTY DPrLot
pefore trangporting the mineral frow the leassd area. Purthor he shoul

rangsport the raw blocks of granite a3 per the instrugtionm ~.avec

v the Joveriwsnt from timea to tlime ot he nuntect
(" *

| -
it Py
[ q__..-—o/d
AN
Anst, Di¥rector of Mines &nd CoOlogye
Thittools ,

N

a

o M > : .
“ri. DoRamana, S/o 3si.Dy Naurayana eddy D.No,XVIT 627-C2, Pung.nur Roed
wlanapal i (PO), Chlttooyr alweri®t, ' e T
ropy submitted tolthe director of Mines and Geology, Hyderubhos for fovour
of information, ) - : -
Copy submittud to'the Defjity Director of Mines and Geclogy, Cuddapsh
alonyg with o copy of the lesss deuvd and sgkatch,
Copy submitted to the District Collecrtoly Cnytcowr for favour of infomna
Copy submlcted to The chiougl'Labowy_Co:mxsuiunvr Csntral, HywnLalo
for favour of informavion.
“ony o the Mandal Revenus Officar, S=nchiruraw, for favour of dulfoumatio
v/ to the Deputy DIirector of Mines Cafety, Corgaum, K.CP for r.vour

of infornu:.tion,

’
v
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“'/ GOV . Tent o cnchich readesh

pegartment ol i ies andg Leologysii: sLndcLoor.

w

yrocectin,_ ¢ ol the Lo s, lrectol LL Aines and uuulOgy.Chit\:wr.

(. Losenty = wEl e Ve subbo Waddy, 1le iioe) @

WO 1554/\./93 Cotudd) "1"1999.(;>

subs = hines anu Min. rodn = ~uoLEy lcoue tor Lronolex L quakry
lease walu by LrL Ve Rykana tne.Npe Wae 0L Buddpnapaddd Viige .
can thi,uram sen doed, Chpiltobr districe = vuver ob exteit 0L
1,093 an.cts = Prens-wkped in Lavour cr vri . B crondre Raja -
Pranpek ok LwMeLLy iva. e da.d uxgTuv.d = Work VRAQRE e lasuede
» Y

~

' ~

seki= 1. - PRSI IR R L0 bOy s am e/ Ty il 17 12=98 of the ptrector o€
Cfaipn ooond e oLT e Bryluk s ade
9, Lransgs=k O~ LuaLly Jrase da & aorecinient ua\;vqszj-l_lggg,

- T e =

Ll Bt
vlie Director LL ina@y ahJin 0LOUYe iydoerclad wirougn the
- reference Lot citud hae accdrded penndssion €0 vri A. Narendra Raja,

pusinaessc, o %. w07/, 23zd crosuos Gt Blbck, Jayn v ayale Ppengaloras
Lz execute die quarly levvel wilcit b Alreacy held By gci B, Roman o)
OV el thay spove rubject mpttel aled tor Ll wy ox lred portlon oL

the 4 ome periovd uptd 3-5-2003.

Ihe wbLoaieler 0L the guanri L. a e dewd oxrouted rne3e-1=-1999,

:;J_.i. rae gLl wWajae D« B el AL Q i heredy pab"ﬂitt&u o

G otiince tha ‘,_,m::x.'*x'z.ng-oPm.acionu‘ in the trungeelred lsuso araa
“and ue pnouldd ovide Ly the condi tivhs gtipulaced 10 the transter

Lyane Unud auu L wrolylnal oo e Aevod axeentd by ori v, kanana.

Y

- oL hidnes and viznlogye

GG, s bl Lur
o Lhitiodre
Lo .‘“

Hpd oese MoAarandCn ) pusinoss, B 20171, Z3ed CLOTe 5ta hlock,

/ \}"_\y;gn:j\q.’j\r,_.f.";'.n._a..x 10 e
GOy tu SLd Ve lWAGe w O S RS T A48 A capdy,  Hell D nidl,

GeTes 2o F Las gdidu D thy ev drrn, o kML ROT info r-.nar.if:g_n

Ui wLiu Bu WhRC LL e LBE Sactrdnss ok we lPyYe HydoLabaed,

“lyg
sus fvwvoar ol inoouianioi
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r/ ‘ Revenue Department /Oq —

-
Vows

N,,‘ X :
~ &  From < ‘?/ f To
-~ \ P Smt.V.Kalpanakumari The collector

. Tahsildar Chittoor

<Santhipuram
ROCA/»ZQ[ /2015 dated 14/2/2015

Sir,
Sub- Mines& quarries- santhipuram Mandal - Muddanapalli Village- Sy.no 104-
Classification of the land and recommendations of the tahsildar- requestéd
Report called for submitted —Reg.
Ref-  District collector, Chittoor ROC E8/1916/2013 dated 10/2/2015.

o ok 3 % K K

| Invite kind attention to the reference cited and submit that the district collector,
chittoor is directed the. Tahsildar , santhipuram to submit report on the Renewal quarry lease .
application for grant of color Granite over an extent of 1,093 hectors in S,No 104 of Muddanapalli
Village , santhipuram Mandal applied by Sri. A.Narendréﬂﬁa}é is called for in the above reference .

In this connection | submit that the Sy.no 104 total extent "408-42 acres originally
~cJassified as Poramboke Noted in the classification column and Noted in the remarks column as
Adavi ( Forest) . In the above Sy.No the then earst while Tahsildars of Kuppam Taluk where sub
divided the S.no  and issued DKT Pattas as per enjoyment 10 an extent of 151-23 acres to the .-
different Riots the remaining extent is covered with Big boulders and Roks on Nature . In the year
1989 the above applicant is applied for Grant of quarry lease to an extent of 5-00 acres to the AD ,
Mines and Gelogy, Anthapuram . The AD is Granted lease in the names of M/s, siridhi saibaba
Enterprices and A.Narendra Raja on the basis of NOC issued by the then Tahsildar Vide certificate
No D.Dis 239/89 dated 27/2/1989 for a period of 5 years and further the same has been transferred
in the name of D.Ramana Vide AD , Mines and Gelogy , Chittoor Proceedings no 1554/q/89 date d
21/5/1993 for a period of 15 years . . Further the Mines Department has passed an order stating
that the Quarry lease for Gray Granite over an extent of 1,093 hectors In 5.No 104 of Muddanapalli X
of Sri. A. Narendra Raj is hereby determined since it fills Forest jand and the same was Granted \
under mistake of fact as Revenue land . as per the orders of Director of Mines and Geology, chittoor
Progs. 29030/R42/02 dated 14/10/2003. Aggrieved by this the applicant filed WP before the
Honorable High court of AP Vide WP no 24580 of 2014 and W.A No 1547 of 2012 dated 6/12/2012
‘requested the court direct the respondents to Grant Renewal of Lease for quarry of Grey Granite to
the Petitioner . The Honorable High Court of AP passed the common order on 18/11/2014. And WP
is disposed directing the 2™ respondent ( Director of Mines and Geolgy , Hyderabad ) to obtain
appropriate report and pass appropriate orders on the applications of the petitioners in terms of the
directions of the Division Bench, in any case, within four weeks from the date of receipt of a copy of
the order, No order as to costs. On the High court orders the applicant is filed an application before
the District collector, chittoor for Grant Renewal of quarry lease in favor of applicant.
In this connection | submit that on Nature the Land is covered with big boulders and
Rocks . The court ord'er copies and village accounts are herewith submitted for kind perusal

Yours faith fully

K4
PR
“ TAHSILDAR
(1

SANTHIPURAM
COPY SUBMITTED TO THE SUB COLLECTOR, MADANAPALLI FOR FAVOUR OF KIND INFORMATION
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)
ot = Révenue Department
From To s I
_Sri Siddharth Jain, 1.A.S., v The Assistant Director 8t~
w.:‘“ ~- District Collector, Mines & Geology, g
w4 S Chittoor A Palamaner
N i: “” Roc E8/5764/2014 dt.05.11.2015
;\ 3 Sub Mines- Chittoor District — Santhipuram Mandal- Muddanapalli village —

S.No. 104 — W.P. Filed by Sri.Shirdi Sai Baba Enterprises &

N V?‘ \\\ A.Narendraraja S/o Adirayalappa — —W.P. Disposed — certain
w’\ ' clarification issued - Reg.

Ref  Your letter No.2997/Q/2008 dt 07.01.2015 & 15.05.2015

. (& | invite your attention to the reference cited wherein you have requested to
J / clarify on the renewal of quarry lease application filed by Sri A. Narendra Raja and

M/s Sri Shirdi Sai Baba Enterprises as the Hon'ble High Court of Judicature at
)9\7, Hyderabad in orders dt.18.11.2014 in Wm gﬁgg@,@,@l&mand,...A,ZAQQ_EjLZMQj_ﬁWhas

directed to obtain appropriate report and paés appropriate orders on the applications
\\k\\s of the petitioners in terms of the directions of the Division Bench, with in four weeks
/\ from the date of the receipt of the copy of the order. .

In the instant case, the Tahsildar, Santhipuram has reported that the land in
Survey No.104 with total extent 408-42 acres is originally classified as Poramboke
noted in the classification column and noted as Adavi (Forest) in Remarks column
of Muddanapalli village. Latter the then erstwhile Tahsildar, Kuppam has sub
divided the land as per the enjoyment and granted DKT PATTAS to an extent of
151 -23 acres and remaining extent is covered with boulders and rocks in nature.

On verification of the Fair Adangal of Muddanapalli village of Santhipuram
Mandal, it is noticed that the land in Survey No. 104 exnt 418-42 acres is mentioried
as Poramboke in the classification column a nd noted as Ade;vi (Forest ) in
Remarks column No. 12. ,

In this connection, it is informed that the Chief Commissioner Land
Administration, AP, Hyderabad, in reference No. B3/1178/2011-1l dt.30.05.2012, has
given clarification that any area recorded as Adavn in Revenue records, irrespective
of thelr ownershlp, shall also attract the prowsnons of Forest Conservation Act, 1980
and pnor approval ‘of the Govt. of India is mandatory for use of such areas for any
non forest purpose. (Copy enclosed)

As per above clarification of the Chief Commissioner of Land Administration,
Andhra Pradesh, Hyderabad, no NOC can be granted to the land in Survey No.
104 of Muddanapalli village of Santhipuram Mandal for quarry operations as the land

is noted as Adavi.

Yours faithfully,
Sd/- Siddharth Jain,
District Collector,
Chittoor

/it.c.b.oll
Distric shue Officer

b -
{:-\\—\5
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This is how it has to be understood for the purpose of Section 2 of the

Zéﬁg _ \% —

Roc B8 /5724/2012 Dt:16.06.2012 Collectors Office, Chittoor.

C]IRCU]LAR

oub _ Mines & Minerals — Chittoor District — Grant of Mining lease —
Clarification on lands recorded as “Adavi” in revenue records -
Communicated — Reg.

Ref: - CCLA’s Ref No. B3/1178/2011-11 Dated: 30.05.2012.

<><><><>

The Chief Commissionier of Land Administragtion, A.P., Hyderabad

in the reference cited has informed that the Principal Conservator of

Forests (Head of Forest Force), Hyderabad stated jthaf as per. the orders
dated 12.12.1996 passed by the Hon’ble Supreme; Court of India in W.P.

No. 202/1995 “.... the term forest land’ ovcu.rnng m Section 2, will not \

e i e e FOSS———.

only include ‘forest’ as undr’rstood 1 the dlctlonary sense, but also any

area recorded as forest in the Grovt record 11respectlve of its OW1‘1€1 shlp

Act. The Provisions enacted in the For est Conservation Act, 1900 for the
conservation of forests, and the matters connected therewith must apply
clearly to all forests so underotood irrespective of the. ownership or

n

&,lacmfmatmn thefeof.....

As such any arca rccbrded as “Adavi” in the revenus records, .

: mespectwc of their ownership shall also attract the pibVismns of l’“orcct

L,onaervatmn ACL 1980 and prior approval of thc Govt. of Incha is

mandatory for use of such areas for any non-forestry pu

the CCLA’s reference cited is enclosed herewith.

~ In view of the above, all the Tahsildars in the District are hereby

directed to follow the mstructlons scrupulously

The receipt of the' c1rcu1ar should be acknowledged by return post.

Sd/- V. Vinay Chand,
Joint Collector,
Chittoor.

i

\\ t.c.b.o AN .
. &
Supenm{'ldent( E)

&%\9‘ | =+ ‘i
To ¥

All the Tahsﬂdars n the District.

Copy to the Sub Collector, Madanapalle.

Copy to the Revenue Divisional Officer, Chittoor / ‘Tn ulpathl =
Copy to the E1, E2, E3, E4, ES5, E6, E7, E8 Ass1?tants Collectors ollicg

Chittoor for 3. F.

Copy o thc F Section Su jttoor.

perintenclent, Collec’cors'cifﬁce;, Chi

J

rpose. A copy of
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Ofﬂce of the Chief Commissioner of
Land Adrninlstratron, A.P Hydelabad

'sRe No. B3/1 7

Mines and QUarnes- Srilkakulam District- Grant of mining lease
in Sy.No.1, Sontinooru. village, Nandigam ‘Mandal- Clarification
sought for — Clarlflcatlon issued Commumcated Regarding.

Peef.f}i_ 1.Collector, Srikakulam Rc. No.2143/2007, H3 dr.18. 7.2011 add
o to Govt In Enviro onment/Forests Science and Tech Dept.
2.CCLA’s Lr.No. 83/1178/2011 dt. 23.8. 2011
3.prl. Conservator of Forests (Head of Forest Force) Hyderabad '
© Rc.No. 38196/2011/F2 dt.12.4.2012.

The :Collector, Srikakulam vide ,refe@rence 1%t cited has so}ught for a
clariﬁcation from the Govt in Environment/Forests Science and Tech De"'pt through
this Office whether the lands recorded as *Adavi * in revenue& Records though they
an(; not notified forests oF protected forests and outside the reserve forests, will
‘|\!]LHI€ clearance under Forest Conservation Act, 1980 from Govt of India or not. The
Collector has sought for the above clarlﬂlcatlon so as to stop the quarrying operations
~in'Sy.No. 1/1 ext. Ac 1560.00 of Son"dnooru village of Nandlgam Mandal which is
C |aasrﬁed as poramboke and notified as “Adavi” In remarks Column No.12 of the Fair
/\danga! as the guarrying operations is attracting criticism from the local press as
-~wellnas peoplc s |ep|esentatlves _ N

- Vide reference 3" cited, the Prl. Conservator of Forests (Head of Forest
'For,ce) Hyderabad stated that as per the orders dated 12.12.1996 passed by the
Houble Supreme Court of Indra in WP No.202/'199'5 R the term ‘forest land’
occurring in Section 2, will not | only include ‘forest’ as ynderstood in the dictionary
sense, but also any area recorded as forest in the Govt record irrespectiyve of its
" ownership. This i5 how it has to be understood for the purpose of Section 2 of the
Act. The provislons enacted | in the Forest Conservation Act, 1980 for the
conservation. of forests, and the matters connected therewith must apply clearly to
all foresls sO understood rrrespectrve of the ownership oF classification thereof....... "

As such any area lecorded'as /\davr in the revenue records, irrespective of
their ownership shall also aLLract the provisions of Forest Conservatlon Act; 1980 and.
prior approval of the Govt of India is mandatory for use of such areas for any non-

forestry purpose. .
A copy of the above clarification-is communicated o all the Collectors in the

state for mformation and guidance.

5d/-S.Sundara Raju,
For Chief Commissioner.

To, -
_ Al the Collectors in the State, L
Copy to all the Sections in Assrgnment'ng,

of above clar ification. ,! ’
Copy submitted to the principal ‘Secretary to Govt., Revenue (Assgn.l) Dept., AP

Hydelabad

0/0.CCLA, Hyderabad along with a copy

//fb-O’//

’fﬁ i
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| . GOVERNMENT OF ANDHRA PRADESH ([ I/ o
B FOREST DEPARTME 4 \ 3 S
From: T J J /

Sri Hitesh Malhotra, LE.S., - Mine Spl,Chief Secretary & Chiel

prl. Chief Conseyvator of Forests Commissioner of Land Adminlstration,,
-(Hend of Forest Force); Andhra Pradesh; '

Andhra Pradesh, ' : - Hyderabad.

“pranya Bhavan”, Saifabad,

Hyderabad.

!

' ﬁ@‘a’*\%.@s@i@%l

Mines & Quarries — Grant of mining Jeases h Sy.No.1 of Scntinury (V),
Nandigama (1), Srikalailam District — Classification of land — Reg.

1. CCLA's Lr.Mo.B3/1178/2011, 238201l L
2. Dist.Collector, Srilalutam Rc.MND.2143/2007, H3, dr.18.7.2011. .. .
3. DMG., AP, Hyd.Re.No.33670/R1-1/2011-2, dt.5.10.2011. ‘

gk ok k% - B i

I ‘ i
CHenT A 3 ST " & BE G ! ]
S BOE, /.,b*(m.d attention is -invited to the rererence 1™ tited, wherein a clarification has
e begfi-asied whether the lands recorded as ‘Adavi’ in Revenue records, though they are
st piotified as forests o protected forests and outside the reserve forests, will require

clearance under Forest {Conservation) Act, 1980, from Government of India or net. ;

' In this regard, it is submitted that as per the orders dated 12.12,1996 pazsed by

~“the Hon'ble Supreme Court of India in W.P.N0.202/1995, I'wwewn. The TeIm “forest

land” occurring in Section 2, will not eniy include “forest” as understood in
the dictionary sense, but alap any area recorded as forest in the Government

' vecord irrespective of s ownership. This is how it has to be understocd for | |
the purpos? of section 2 of the Act. The provisions enacted in the Forest |
Consorvation ACk, 1980 for the conservation of forests, and the malers
connacted therewith niust apply clezrly to all foresis so understood
irrespectiva of the owrnership or classification THere0fasmenss ‘

As such any ared recarded as “Adavi’, in the Revenue, records, irrespective of
thair ownership shall also attr;:.'acts the provislons of Forest (Conservatioh) Act, 1980 and -
prior appioval of the GOT is mandatory for use of such areas for any non-forestry
purpose. : o :

This is for information and necessary action. :
volirs faithfully,
| ' 54/~ Hitesh Maihotra,
Pri.Chief C«’;nsewator of Forests -
(Head of Forest Force)

Copy to Director of Mines & Geology, 8" Floor, B.RJICR.Bhavarn, Tankbund, Hyderabad

for Information. Itis requested to cance} ail the mining leases situated in the Sy.No.1 af
‘Sontinuru {V), as area attracts the provisions of HC) Act, 1980, S

Copy to Dist.Collector, Sritalaulam for information and necessary action:

ent, Environment, Forests, Science

Copy submitted 10 the Spl.Chief Secrelary 1o Governm
memo.

.  Technology Department, AP Hyderbad with ‘reference 10 their
MNo.6475/ For.I(l)/ZOll,- dt.13.09,2011 and for favour of information.
‘Copy 10 Addlpri.Chief Conservator of Forests, Visalhapatnan: / Divisional Forest Officer,
Srikakulam foy informaticn. They are requested {0 ensure that no vioiation takes place
in the said area in violation of F{C) Act, 1980. ' - :

pitrun copy1] s svene, WOV
for Prl. Chief Conservalor of Forests.
Yo "

=F
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ANNEXUREN.

B. Ramach . , ' ; ¥
e e, . S |
s SO o Crhlttqor.ﬂ.f f

Sub:r Min ' *’ “ B, o g5
D SAES S Qupriey > Cloactoisit o6 Mgy ont Geologyr~ Ofc Assty,
unauthorized Ines and Geology, Palamaner - Inspection.. of
Muddananall quarrylng of Colour Granlte at Sy. Nos 104 (Adavl) of
buddsyspall (V); Espipucan (4); SHREAC, (bty — Request to-take
(ntimat] gat‘f‘“ the persons lnvolved In flegal guarrylng under
on to the Asst., Director of Mines and Geology, palamaner =

: Regarding. ¢
Ref:~ Inspection report dt. 26-08-2020+ - -~ g ot
. % & » ‘bvm( # 1 st & '33: i ¢

kAN

Adverting to thé subject and référence dited, this dmé“fe&hrdf’ét?fd :33

cayself have noticed liegal quarrylng of Colour Granite 2t S No. 104
Muddanapalll Village, Santhipuram Mandal, Chittoor District. and found freshr

workings adjacent to the tunnel.’ *

.. _Furtherlitls subrpitted‘,that,"‘as, per records of this office there Is no Quarry
Leases granted in that particular area. On.credjble {nformation this ffice Technical
Staff and myself Inspected the above area- and noticed fresh workings 3
‘Colour Granite Blocks. were found which are ready to be dispatched from. the pit
area measuring 929 Sqm. With.a average depth of 4.96 m, for which this office

ey

Technical Staff taken the measurements of the blocks and numbered as:ADP-1 to/
ADP-28. The details are as follows.. - £ f g taghla v . R
S Location 1: 12° 48' 57.16" N, 78%18° 59.TM"E
’ “Langth | Breadih | Holght | Volums
SMNo. | ADPNo. “”‘lncgm ] vinem '*'lmgn +t <inchm
1 ADP4 | 825 1 220 160 | 11440
2 ADP-2 270 | - 210 | 120 7.031
3 | ADP3 330|220 | ' 220 15.972
-4 ADP4_ | 345 ‘| 220 220 | 17457
5 ADP-5 330 | 210 | 210 | 14.553 °
6 ADP-G__| 330 T "20 | 200 | 14520 s
7 ||__ADPT 335 | 220 | 200 T Aa740 |
— g | ADP8 I aa0 " | 235 220 | 17.578
9 ADP-g a0 ) 230 | 260 % - 20332
10 ADPA0_| -335 __} 25 | 95 | 7.161
11 ADP-41__| 360 T | 95 | 1528
12 ADPA2_ | 295 208 |- 130 | 7977
~Locatlon 2: 12° 48! 725" N, 78° 19’ 0014 E _
13 “ADP-43__| 157 100 110 | 1727
14 | _ADP-i4 | 285 120 | a0 | 3762
15 | ADP-15 % 205 | 130 15 .| 3732
16 ADP<16__| 290 —10 | 410 | 3509
7 ADP-A7__| 280 1 120 125 | 4200
18 | ADP-8 1 S8 | 410 | 110 |  3.449
10 | _ADP-10_ L 260 430 | 110 | 3718
20 | ADP-20 300 | w0 | 75 ) 2475
21~ | ADP21 | 330 1120 - 110 4356
o7 | App-22 | 330 80 | 420 |  3.68
23 ADP-23 i 180 330 | 100 2.340
24 | ADP-24 160 | w6 | w5 I 2.686
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28 i PRI ST AGP*23

ey re's Ofﬁcer, Chlttm
ctln’lt:!shr& Sten e 28 C Granlte bldcks to the
+ In this connection dtNBf thie above < o cem ad F Forest? “officlals - of

. “concerned FRO for saf@ CF 0 mands st
‘ andals w; keeptm porest ¢ Jands. As _per the

uppam matk ;
Saunthlpuram, Gudupalll & KupP Poehd to <afd quard

areas to.curb lllegal qua arrylng ng Is rampant and

ks knovm tha lt may.

il ;:*“'Quan? Leases were mforce‘ in:th above-area. . d '
; rou  glve, sultab!e [nstructions

" ‘who Is-carrying the tllaga! workings In the sul

. action-agalnst the: sperson / persons who are indul

5 ‘Iri"View of the above,.you. ar } reques
to the concerned Forest ofﬂclgsls to enqu!ré Into the matter and find qut the culprits

also make & enquiry about
of your’ Mandal'and take

such llegal quarrylng actions In thelr Jurls e
ged in such llegal activity.

The eamest actton in this regard maybe h[ghly apprec(able. L3t
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- Copy submitted to - ;
“The Director ofmnm&Gcology Ibmhimpumsm’far ﬁvour ﬂdndin
The District Collector, Chittoor for : ‘or favour of kind infonnatxox: L fo:mauon.
TheDy. Director of Mines & Gealogy, Chittoor for favour of kind information  * -’
The Tahsxldar, Santhipuram; for fayour of of jnformation with a request to kecp vigil oﬁ the sub}ect

“The Station House Office, Rallabudugmu P.s., for favour ofmfonnaﬁon with a rcqum:t to keep

vxgxlonﬂxcsu jectarea.
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W st Division, Chittoo or- to - handoVer i Al
- o FRe afe dl&'tody-v and. tnstwc’i tha \caqct v!gﬂ on the above 'sald-

n ) Rei
" on, [llegal yarryl
. Technleal Staﬂ' 0bservatlon at the :gn:gn%%% ;r?:;gt:ugé “gs 2y the oveminent
o this office ::ancelled' all Quarry °
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From
B. Ramachandra,M.Sc., o
Asst.Director-of Mines and Geology(FAG),

pPalamaner.

Sirl

“-fo j : vinés - and Geology; Palamaner - Inspec
ynautho uzrrying of Colour Granlte at Sy. No. *104 (Adavi) of
Mu allt (V), Sa m (M), Chittgor (Dt) - Request to take
'-act“fon against the persons involved in illegal quarrying under
logy, Palamaner -

ation to the Asst., Blrector a%‘ Mines and Geol

Regarding.
Rt &

s G o S S A
R et

Adveirtlng to &‘he subi ‘tzt
reference 1S Office
quarrying of Calﬁﬁt‘ Granite
Santhipurgm Manda!, €h

illegal quarryln:
observaﬁons at ﬁh“‘

O s
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4 2l are hereby rec;ﬁestad to give suitable fnstrucﬁons

‘ma nd ﬁﬁd‘ aut‘the calprfts
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From
B. Rama;bandra M.56:,

.d-, Geolegy l/o Asst.,
o '_Qf un

references gited, and it Is submitted

ice n ce:d fllegal :qnarrylng of
; ram -,G.‘-:}f‘upalix

1 sl | Placeof illegal | Dt QF : s o g N
o | actlvltynotlced Inspectmn f Ll E ava‘ﬂ;‘kbeiesat ' Rémarks

Nagesh, 5fo. | 22.09:2038 |
\Ienkatesh, _
Lakshm{puram -_

19.08:2020 | ©
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

To
nugopal , M.Sc., 1. The Vice-Chancellor/
st.Director of Mines & Geology(FAC), Registrar
MANER Dravidian University,
: Srinivasavanam

Kuppam- 517426.

2. The Tahsildar,
Gudupalli Mandal.
Chittoor District.

3. The Station House Ofﬁcér, kit
Gudupalli Mandal,
Chittoor District.

Letter No. 674/DU/2012. Dt. 05-10-2021

Sub Mines and Quarries — Chittoor District, Gudupalli Mandal — Quarry leases falling
-in the lands of Dravidian University — Already proposed for determination of
Quarry Leases falls in the University premises — Fresh workings noticed in and
other than the Quarry Leases in Sy. No. 9 of Kanamanapalli (Vg) & 44 of
Yamaganipalli (Vg) of Gudupalli (M), Chittoor Dist — Take necessary action
against the illegal excavators —File cases on Miscreants- Requested — Regarding.

S T R S T

Ref:- 1. DU/Engg/Letter No. 239/2020-21, dt. 04-6-2020 from the Registrar,
Dravidian University, Kuppam.
2. This office Letter No. 674/DU/2012, Dt. 07.08.2019 addressed to the Director
i b of Mines & Geology, Ibrahimpatnam.
e 4 3. This office Lr.No0.674/DU/2012, dt. 01-07-2020.
4. News published in the Eenadu News Paper dt. 14-07-2021 in the caption of
“Dravidalo Mining Danda”.
5. Letter No. 1607/2021-22, dt. 13-07-2021 from the Registrar, Dravidian
- University, Kuppam, received in this office on 16-07-2021.
6. Inspection dt.17-07-2021 & 22-07-2021 of this office Technical Staff.
7. This office Letter No. 674/DU/2012, Dt. 26.07.2021 addressed to the Director
of Mines & Geology, Ibrahimpatnam.

&&&&&

I invite kind attention to the subject and references cited, through the reference 7 cited
this office submitted detailed report on the news item was published in the daily Eenadu District
edition dt. 14-07-2021 in the caption of “Dravidalo Mining Danda” and published that without
permissions the granite have been excavated in the premises of University area.

g  Further through the reference 5% cited, The Reglstrar Dravidian University informed that

,necessary action may be taken to stop the quarrying in the Dravidian University lands and you
ave been stated that quarrying works are carried out illegally at different areas in the vast

npus and the University is finding it difficult to expand its construction activity to the area

-beyond the Harappa Bhavan Building located near Quarry Site. Further, stated that the quarrying

works are continuing in quarry leases at Sy.No.9 of Kanamanapalli Village, 1.822 Hectares and

“in” Sy.No. 44 of Yamaganipalli Village, 1.093 Hectares and Sy.No. 1 of Gundlasagaram

Panchayat, Extent 2.000 Hectares in Gudupalli Mandal, Chittoor District.

In this connection, this office Technical Staff have conducted surprise rides on the
'authonzed quarrying of Colour Granite at the University lands on 17-07-2021. During the
o‘u', se of inspection the Inspection Authority noticed 101 Semi dressed Colour Granite Blocks at
ollowmg places.

' Contd...2




Bl Location of the blocks Mineral §$§<§ TVICASUTeY
. available n“mmg&,%;‘”
M/s Archean Granites (P) Ltd., S.No. B
1 44, Yamaganipalle (V), Gudupalli (M), Colour 26 ADP -U38 to 133,974
1.093 Hect., Granites ADP - UG63 ;
12°47'9.159" N, 78° 18'37.244" B
M/s Monumental Memorials, Mg. Ptr:
Sri Munawar Basha S.No. 9/P, ; v
2 | Kanamanapalli (V), Gudupalli (M), g:;g;; 9 ABIID)P- }Jég’;o 1‘10.’2'0‘9‘,‘,
1.822 Hect,,
12°47'5.340" N, 78°18'37.782" E
Expired Quarry Lease held by M/s
5 Archean Granites- (P) Ltd., S.No. 1, Colour 63 ADP-U64to.| 516.898 '
* | Kanamanapalli (V), Gudupalli (M), Granite ADP - U131
3.562 Hect.,
Unauthorized arca at Sy.No.9 of
4. | Kanamanapalli (V), Gudupalli (M), g°l°§f 28 AA%I;' %12;0 144809 |-
12°47'9.159" N, 78° 18' 37.244" E rantie - i

Further it is submitted that, the lease holders of M/s Archean Granite Pvt. Ltd requested
this office to accept the surrender of Quarry Lease held by them duly submitting notarized
affidavit and with regard to M/s Monumental Memorials also stated that they are not operated
fhe quarry since stoppage of dispatch permits by the Assistant Director of Mines & Geology,
Palamaner. However, this office has already requested the Director of Mines and Geology,
Tbrahimpatnam to cancel the above said two Quarry Leases, as requested by the Registrar,
Dravidian University and based on the report submitted by the Tahsildar, Gudupalli Mandal vide
reference 2™ cited. Hence, the above said blocks have to be protected until disposed by
deploying the security of Dravidian University as the said property belongs to your University
arca only, as well as VRO’s of the concerned villages. ' : L

Further, carlier this office Technical Staff along with the Police Department, Gudupalli
Mandal noticed unauthorized quarrying of Colour Granite at Kotarayi Gutta, Dravidian -
University, Gundlasagaram Panchayat Gudupalli Mandal, Chittoor District on 19-02-2020 and
scized 18 blocks (ADPV1 to ADPV18) covered a quantity of 55.099 cbm of Colour Granite an
collected an amount of Rs. 8,33,371/- towards penalty from the defaulters. ’

Further it is brought to y_our kind notice that, this office number of times inforxnéd;fha
the Quarry Leases falls in the University premises have been proposed for Determination of
Quarry Leases and requested not to allow the other persons to enter into University premises by .
deploying your staff and to take further necessary action against the culprits who are involve in
the Illegal quarrying in Dravidian University lands and safe guard the Government Property an
if necessary file criminal cases against the culprits, as the entire lands pertains to the University -
Property. o

Further, I submit that, this office has not permitted and issued any dispatch permits to the
above two leases situated over an extent of 2.915 Hects in Sy. No.9 of Kanamanapalli and Sy.

No. 44 of Yamaganipalli Villages of Gudupalli Mandal, the Asst.Director of Mines & Geology, .. «ueins
Palamaner has not issued any permissions to establish the new quarries in the subject area so as 5
to do quarry operations. On physical observation, it is also noticed that some illegal quarrying i b
going on the lands of Dravidian University other than the above two Quarry Leases in the guis
of official Quarry Leases, without obtaining any permission from the Government. -HQW'ev'éf, i
with meager staff of the O/o the Assistant Director of Mines & Geology, Palamaner havé -
detected the following cases on unauthorized quarrying of minerals in this office jurisdiction for _
the last 3 years with five Technical Staff and also have to be covered 385 existing Quarry Leases i e
and 130 Mineral Based Industries and have to be attend newly proposed Quarry_fLéa"’;}
##applications in ‘vast,jurisdictioh“afthis‘*féfﬁ'cé*inés'o*Man'dalsf‘éf Chittoor District. i« sty

2018-19 2019-20 202021
S.No No. of Amount No. of cases Amount No. of Amount |
cases involved in Rs v 0L C8s inv_olved in Rs cases involvedin Rs
1 17 22,19,01,319 20 24,08,37,259 9 3,93,32,180:5:4: st

Contd...3
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In view of the above, I request the Vice-Chancellor/ chxstm Dravidian University,
Kuppam not to-allow the. other persons 1o enter:into University premises by making: frenches.or
cansu'ucuonaf campoun&wall nearat Hare vg.a»Bhavag,znmvxdmn”Umversﬁy asie., the main
: \otized entrance into the Ut em{yprenixswand, oYty euxﬁmffand.to take: forther

ot agaiﬁst_ ﬂm Iprits who a:re mvom in th Tllegal quarryin Yravidi:
o T - sy 51k ¢

danapalli for favowofhndinfomaﬁonand with a request to msu'uct the
Tahsxlﬁar“s ,& HO’ Gudupalli, Santhipuramianc , Mandals to curb thsnnauthonzed
Co‘tour Gtanitc uthe’zz ruspcctxve mandais

G MR i A
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a*ctian against: the p‘ _
Intimation to the Asst.; -;91;’_;”,, : ﬁj',
Regarding. 2
Refi- 1. Inspgtti'on repart dt. 26-08-2020,

. This Office Lr. No. 1989/Vig/2020, dt. 26-08-2020.
29, dt. 12*11*2026.(

santh!puram Mandal, Ch
_ locations.

Unauthorlsed quarrylng c:f colour granﬂ:e Within the prem)ses of ADAVI which is
D Is able under 156 :.atip- '- 1980

[SyNo|

| 1% tpami | puram | CPE

12 iocatlans and the same: wa

cited for safe custody: Due t6 o -avaﬂabﬂtty% of

bmks whatever selzed handied over. to the VRO ¢
squard theblocks: °~ .




¢ On the above 53l

80. *and atso requlres approval by t :_e Govemment of
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From

P Venugopal,M,Sc..
AsstDirector of Minesand Geology,:
Palamaner.

§ir,
Sub:  ‘Mines & Quariies - I}e;}artmeﬂtof" nies and Geol ireetor |
and Geology, Palamaner ~ Inspectit unaﬁthmzed quarrying of ,Lour Granite at
Sy. No. 104 @davi)‘nfMuﬁda apa ; ‘ j egues:
to tak'e actzdn against the persons i1
'oEMi’nwadeeoagy,« lam

to your kind nnﬁceﬂmmzmber ccmpia!mha' ¢ beer recelved
he Yor,; Chittoor through spandana with

“SyNo | Village

104 | Muddawapalll | ‘Sbantitpuram {-Chittoor |5

213

1247p | Kuppigatipall - | Gagupalli

fresh wnﬂdﬁgs and ,
the nnamthartzed a‘r :

Fore;' 0 hat time. the .blacls.; hatever scized‘ |

locations, Due'to not awﬁabiﬂty of est off
’Wllage to safagmdme blocks. The detafisare as follows.

handed over to the VRO -of. Mudﬂénapam

Wit S
&a\\\ . Continuedin2™page
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follows.

The detalls of the materia‘t seized in‘the: unauthorizad workings notzced in Forest. landis as

Place oﬂlfegal

m:Of

Details:of
Machinery

e activity noticed. | Inspection | _sefzed |

| 19082020 | .

02 TATA
anchi’s i e

Sy, No. 104 0f | | o
Muddanapalll (V), | »& 152021 1 1(sL
Santhipuram (M), Shivzoe |

Chiittoor (Dt)

to | concemeﬁvmﬂf 1
A Muﬂdanap&llifar :

| 25502021
Sy, No: 213*9{_ -+ f

L ‘Sanﬂxipn‘tam ),
Chittoor(Dt) =
| zza22021 |

sy, No. 124»[!’0{‘ : :
& . ;mppfgamﬁ‘j‘;__,v,‘ | T,

oy e 0Y

_to the area falls _‘un"d"' el 10 the |

ce ,g_ecf FRO; Kupnam to
int :fpreat tan&y

In this regard. may kindiy requested to d¥refctfthe ol
safe guard the above sa!d materfat and not allow any pers

which are méd in the: aboye
Mandal due to th Safﬁ Ul
submitted that, s
dt. 05-11-2015 {infor!
vide reference No. | : =11,
tbat any area recordeii’ as Adavl in
 attract the

' be gram , land .in Sy. No. 1 4 Mud‘dampa Village ©
S&ntfzipm’am‘ 'aFnd‘a |, Chittoor District for operations-as’ ‘the larid ¥
noted as Adavi”.

In this connection, It is-here by requested: the Divisional Forest: Oﬁﬂcer, Chittoor
West Divisigh, Chittoor' to instruct the concerned Forést officials of Santhipuram,
Gudupalli & Kuppam. mandals to keep: stri on ‘the above:sald areas to curb
iltegal quarrying and to safe guard the F i, As per ‘thie Tec vical: Staff
observations at the contenéed area, i}tegal qtuarry : rampan aﬁd‘- lt: ;

104,213 -of Muddanaps
village, Santhipurarm § Y plg rpaiﬂ V) Gudupam
(M) CThittoor, District, Hence ‘there s ‘were in force In” & above

area.

Continued i 3™ page
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In view of the above, The Divisional Forest ofﬂcep\may kindly requested to

" give suitable instructions to the concerned Forest officials to enquire into the matter

and find out the culprits who is carrying the illegal workings in the subject area also
make enquiry about such illegal quarrying actions in their jurisdiction area and may
kindly take stringent action against the person / persons who are indulged in such
illegal activity in the interest of safeguard the Revenue to the Government
exchequer as you have already stated that any activity on the above said land
attracts the provisions of Forest Conservation Act,1980 and also requires approval
by the Government of India vide Rc.N0.1193/2020/TO, dt.18.11.2020.

This is submitted for kind information and further necessary action in the matter.

Yours faithfully,
L

o G
L) | .
Asst.Directdr of Mines and Geology
PALAMANER.

Copy submitted to v\\\\‘lf" N\ g A \Y"V
The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.

The principal chief conservator of forests (PCCF), Aranya Bhavan, Guntur, AP

The District Collector, Chittoor for favour of kind information.

The Superintendent of Police, Chittoor, for favour of kind information with a request to instruct
the Station House Officer’s of Kuppam, Gudupalli and Santhipuram Mandals to keep vigil
on their office jurisdiction to prevent illegal quarrying.

The Regional Vigilance and Enforcement officer, Tirupati for favor of kind information.

The Dy. Director of Mines & Geology, Chittoor for favour of kind information with a request to
place the matter in District Level Task Force meeting to curb unauthorized quarrying of
Colour Granite.

The Tahsildar, Kuppam Gudupalli and Santhipuram Mandals, for favour of information with a
request to keep vigil on the illegal quarrying of Granite in your office jurisdiction , otherwise
it will leads to the huge revenue loss to the Government exchequer. '




From Forest Depaxt;mnt
S1i 8. Ravi s
i avi Shankar, SES, The Assitant Directof’
Chitt ‘onal Forest Officer, Mines & Geology Department,
Oor West Division, Chittoor. Palamaner.

Re.No.1193/2020/TO, Dated: 18.11.2020.

Sir,

Sub | :| Mines & Minerals - Department of Mines and Geology- O/0
Assistant Director of Mines and Geology, Palamaner - Inspection
‘ of unauthorized quarrying of colour granite at Sy.No.104 (Adavi)
V% of Muddanapalli(V) Santhipuram (M) Chittoor (Dt)- Request to
take action against the persons involved in illegal quarrying under
intimation to the Assistant Director of Mines and Geology,
Palamaner- Requested - Reg.

o ‘ Ref |:] 1. Asst. Director of Mines & Geology, Palamaner
N P Lr.No:1989/ Vig/2020 dt: 26.08.2020 & 12.11.2020.
MZO AR 2. Forest Range Officer, Kuppam Re.N0.20/2020, d.02.09.2020.

42 TN
-
»fji\ﬂ $ y(/\'/

/\3/\01 ~*"" Your attention is invited to the subject matter through the reference cited and
) /ﬁ(}r\cﬂ informed that the Forest Range Officer, Kuppam has inspected the area and
submitted his report in the reference 2nd cited stating that the said location ie.,

Sy.No.104 (Adavi) of Muddanapalli(V) Santhipuram (M) with GPS readings
LAT:12.81827 & LONG:78.31643 falls 6.70 Kms away from the notified B.M.Konda

Reserved Forests. Though the land is classified as “Adavi” in the Revenue records, it

is not a Reserved Forest and also not under the control & management of Forest
e

Epartment. However, any activity on this land attracts the provisions of Forest

Conservation Act 1980 and also requires approval by the Government of india.

In the light of the above, it is therefore, requested to take further action at your
level and further correspondence may be dene with the Revenue authority to safe

guard the Government properties.
Yours faithfully,

ivisiomf&i{st(}fﬁcer,

igégor West Division, Chittoor.
—'\

Copy to the Forest Range Officer, Kuppam for further necessary action in the matter.
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~ ANNEXURE-, 0 f ¢~
GOVERNMENT OF ANDHRAPRAD
ESH
DEPARTMENT OF MINES AND GEOLOGY
From

To

B. Ramachandra,M.Sc., The Tahsildar

Asst.Director of Mines and Geology(FAC),

Palama Santhipuram,
ner. Chittoor District.
Sir,

Sub: Mines & Quarries - Department of Mines and Geology - O/o Asst.,
Director of Mines and Geology, Palamaner - Inspection of quarry lease
for Dimensional Stone useful for Cubes & Kerbs in Sy. No. 247 of
Rallabudugur (V), Santhipuram (M), Chittoor (Dt) - workings noticed
outside the leased area- Demand Notice Issued - Lease Determined -
Request to take action against the persons involved in illegal quarrying
and submit action taken report to the Asst., Director of Mines and
Geology, Palamaner - Regarding.

Ref:-1. G.0O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.
2. This office Letter No. 188/Vg/2003, Dt. .03.2017 to the
Tahsildar, Santhipuram Mandal.
3. Panchanama dt. 27-09-2019.
4. Panchanama & Inspection report dt. 19-08-2020.

K KKK K

I invite your attention to the subject and references cited, through the
reference 3™ and 4™ cited this office noticed illegal quarrying of Colour Granite at
Sy. No. 104/3 &123 of Gesikapalli Village, Santhipuram Mandal, Chittoor District
and seized Machinery & vehicles involved in the above illegal activity duly
conducting panchanama.

Further it is informed that, M/s Amman Natural Stones is having a quarry
lease for Dimensional Stone useful for Cubes & Kerbs over an extent of 1.000 Hect.,
in Sy. No. 247 of Rallabudugur (V), Santhipuram (M), Chittoor (Dt) and the same
was determined by the Dy. Director of Mines & Geology, Kadapa vide Proc. No.
328/Q/PLNR/2014, dt.28-04-2017 due to certain irregularities committed by the
lease holder. Subsequently, there is no Quarry Lease were granted in that particular
area. But, through the reference 4" cited on credible information this office
Technical Staff inspected the above determined Quarry Lease and noticed fresh
workings in the same area and 44 Colour Granite Blocks were found which are
ready to be dispatched, for which this office Technical Staff taken the
measurements of the blocks and numbered as ADP-1 to ADP-44. The details are as

follows.
Length Breadth Hei
No. | ADP No. in C?m incm in :?r:t \{:lggnr:
1 ADP-1 335 110 115 4238
2 ADP-2 325 115 120 4.485
3 ADP-3 320 110 100 3.520
4 ADP-4 335 100 110 3.685
5 ADP-5 300 100 95 2.850
6 ADP-6 365 205 205 15.339
; ADP-7 310 235 130 9.471
8 ADP-8 308 188 232 13.434
9 ADP-9 310 110 130 4.433
10 ADP-10 280 110 140 431
11 ADP-11 240 110 140 e
[ 12 ADP-12 286 133 98 e
13 ADP-13 345 100 90 e
3.105




fopures== . Ll ailage S

4/P
- .—-—-"‘———'—— A
" B TN BRI
72 | App-a_| 260 112 5|38l
5 | ADPas | 210 > 65 0.965 !
16 ADP-16 | 165 zo 60| 0.864 |
17 |__ADP-17 _.,%%-—w——@g"‘ 100 "Zg
ADP-18 5 3.
:g ADP-19 ‘:_2_5_9_.—::-#—2-29—-"""%”# 1862
20 ADP-20 280 & 220 13.640
21 ADP-21 at0 | 200 | 100 | 20870
22 ADP-22 220 | 135 T 478
23 ADP-23 350 130 10 4.862
24 | ADP-24 340 130 | A8 s
25 ADP-25 365 130 | 135 4.320
26| ADP-26 360 120 | 10—
27| _ADP-27 320 00 | 70—
28 ADP-28 295 120 ___,-@-Q———-———-g'-j‘"
29 ADP-29 340 110 105 | 3927
30 ADP-30 315 105 110 3.638
31 ADP-31 360 125 120 5.400
32 ADP-32 310 125 105 4.069
33 ADP-33 | 315 75 105 2,481
34 ADP-34 | 215 145 90 2.806
35 ADP-35 360 190 105 7.182
36 ADP-36 300 220 85 5.610
37 ADP-37 300 250 130 9.750
38 ADP-38 280 115 70 2.254
39 ADP-39 270 140 85 3.213
40 ADP-40 345 167 200 11,523
41 ADP-41 360 279 221 22.197
42 ADP-42 350 | 140 58 2.842
43 ADP-43 250 170 90 3.825
44 ADP-44 | 320 180 100 5.760
TOTAL 230.587

In this connection, it is here by requested the Tahsildar, Santhipuram to
handover the above 44 Colour Granite blocks to the concerned VRO for safe
custody until further communication from this office and instruct the concerned DT
VRO & VRA of Gesikapalli & Rallabuduguru villages to keep strict vigil on the abové
said areas to curb illegal quarrying and to safe guard the Government lands. As per
the Technical Staff observations at the contended area, illegal quarrying is rampant
and it is known fact that it may lead to huge revenue loss to the Government
exchequer. Through the reference 1% cited, the Government empowered the

~ Revenue officials to prevent the illegal quarrying.

In view of the above, you are hereby requested to enquire into the matter
and find out the culprits who Is carrying the illegal workings In the subject area also
make enquiry about such illegal quarrying actions in the area of your Mandal and
take action against the person / persons who are indulged in such illegal activity
and submit action taken report to this office at an early date.

The earliest action in this regard maybe highly appreciable.

Yours faithfully,

Asst.Director of Mines and Geology(FAC)
o PALAMANER.
Copy submitted to
The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.
The District Collector, Chittoor for favour of kind information.
The Dy. Director of Mines & Geology, Chittoor for favour of kind information
The Station House Officer, Rallabuduguru P.S., for favour of information with a request to keep

vigil on the subject area.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

B. Ramachandra,M.Sc., The Tahsildar,

Asst.Director of Mines and Geology(FAC), Santhipuram,
Palamaner, Chittoor District.

Lr. No. 1989/Vig/2020, Dt. 25-09-2020.
Sir,

Sub: Mines & Quarries - Department of Mines and Geology - O/o Asst.,
Director of Mines and Geology, Palamaner - Inspection of quarry lease
for Dimensional Stone useful for Cubes & Kerbs in Sy. No. 247 of
Rallabudugur (V), Santhipuram (M), Chittoor (Dt) ~unauthorised
workings noticed at various places in Rallabuduguru, - Demand Notice
Issued - Lease Determined - Request to take action against the
persons involved in illegal quarrying and submit action taken report to
the Asst. Director of Mines and Geology, Palamaner - Regarding.

Ref:-1. G.O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.
2. This office Letter No. 188/Vg/2003, Dt. .03.2017 to the
Tahsildar, Santhipuram Mandal.
3. Panchanama dt. 27-09-2019.
4. Panchanama & Inspection report dt. 19-08-2020.

PR 2

I invite your attention to the subject and references cited, through the
reference 3 and 4% cited this office noticed illegal quarrying of Colour Granite at
following places of your jurisdiction i.e in Santhipuram Mandal, Chittoor District and
seized Machinery & vehicles involved in the above illegal activity duly conducting
panchanama.

Details of No.Of Blocks
S Pla(ce o Ellggal Dt.of Machinery available at Remarks
0 activity noticed | Inspection i Site
01-Hitachi, O1-
Lorry and 14 blocks
handed over to the
Sy. No. 104/3 of VRGO, Gesikapalli
Geslkapalli (V), and remaining were
Santhipuram handed over to
(M), Chittoor SHQ, Rallabuduguru
(Dt). O1-Hitachi, | 14 (ADP-01to | for Safe Custody
Defaulter Name: 01-Tractor ADP-14) until further orders.
1 v.Nagesh, S/o. | 27.09.2019 | Compressor, covered a The defaulter filed
Venkatesh, 02- Lorries, quantity of revision before the
Lakshmipuram 01-Crane 44.325 cbm Government and
(V), directed the
Shanthipuram defaulter to pay the
(M), Chittoor Rs.10,00,000/-
Dist. towards penalty.
The defaulter not
paid any amount
yet.
e EA 02 Tractor Mounted
E0TAioUr | oot overts
Sy. No. 123 of 1-Hitachi Gr:gg.e-alocks SHO, Rallabuduguru
Gesikapalli (V) 02-Tractor | (ADP-I-01to 1= i o blocks, 01
2 Santhipuram | 19.08.2020 |~ o ADP-1-10) | i handed over
(M), Chittoor Compressors csxtr‘ed af to VRC of
(Dt) Sq5.583tzb?n. Gesikapalli for Safe
custedy until
] further orders,

————— R T



—~
I S “"?T&B]‘S&F ‘ 2 R
] Granite Blocks Handed over lo 2("’ .
g I ! o concerned VRO of | *" ‘
. 247 of ‘ (ADP-01 to i
Sy. No. 2 } |V ADP-44) Rallabuduguru foly i
| Ralla{hu:quu 6.2020 . ! svered 2 safe custody untt |
5 (V) 19.08. o f further orders, |
= ganthipuram quaﬂ!ity 0 ‘
| (M), Chittoor 230.587 cbm. { — S— m{
‘ D) 17728 ColoUr i
" 28 COO s | Handed overto |
! Granite BloC RO of
; SY NO. 104 of i (ADP‘Ol to concefned Vv 0 o i
i Muddanapalll - U ADP-28) Muddanapalli for
. | ), 19.08.2020 | : | covered a safe custody until
% ?z:u:’)mg““‘tltrgnl quantity of further orders.
, , Chittoo [
I (D) ! [ wzﬂw%““”ww%
| [

M/s Amman Natural Stones is having a quarry

r Cubes & Kerbs over an extgzgtt)of 1(303123 22?1:2
y , Chittoor an

e O de Proc. No.

& Geology, Kadapa vi.
jarities committed by the

ted in that particular

Further it is informed that,
lease for Dimensional Stone useful fo '
in Sy. No. 247 of Rallabudugur (V), Santhip
was determined by the Dy. Director of Mines i G
328/Q/PLNR/2014, dt.28-04-2017 due to certain irregu

lease holder. Subsequently, there is N0 Quarry Lease were gran

area. But, through the reference 4" cited 0N credible information Fhls;j ?’ﬁci
mined Quarry lLease and noticed Ires

Technical Staff inspected the above deter :
workings in the same area and 44 Colour Granite Blocks were found which are
ready to be dispatched, for which this office Technical Staff taken the
measurements of the blocks and numbered as ADP-1 to ADP-44 covered a quantity
of 230.587cbm were already handed over to the VRA and VRO of Rallabuduguru

Village for safe custody until further communication from this office.

In this connection, it is here by requested the Tahsildar, Santhipuram to instruct
cgncerned DT, VRO & VRA of Muddanapalli, Gesikapalli, Pedduru & Rallabuduguru
vnl!ages to keep strict vigil on the above seized blocks and Machinery and above
said areas to curb illegal quarrying and to safe guard the Government lands. As per
the ?echmcal staff observations at the contended area, illegal quarrying is rampant
and it is known fact that it may lead to huge revenue loss to the Government
exchequer. Through the reference 1% cited, the Government empowered th
Revenue officials to prevent the lllegal quarrying. ¢

In view of the above, you are hereby requested to ire i
and find out the culprits who is carrying the illegal workings?gqtl:m:es&rt\)tgctthe - sl
rpnake_eqquiry about s‘uch illegal quarrying actions in the area of You{- Mairdea; also
file criminal cases against person / persons who are indulged in such ill ° 'afjd
and submit action taken report to this office at an early date so a t’ egal aCtMt.y
office to submit report to the Director of Mines & Geology, Ib s to enable this
compliance to the Government. ¥, lbrahimpatnam and

The earnest action in this regard may be highly solicited

Yours faithfully,

/
- 'W\”
C ,A?;glb‘rector ol Mines mmm
PALAMANER,

Copy_submitted to

The Director of Mines & Geology, Ibrahimpatnam for favour of kind informati
The District Collector, Chittoor for favour of kind information. ton.
The Dy. Director of Mines & Geology, Chittoor with a request to debarred the above sa;
persons for getting new Quarry leases under Rule 26 (4) of APMMC Ruls 1966 ov;::ﬁz':%‘
) ject

areas.
The Station House Officer, Rallabuduguru P.S., for favour of information with a request 1o k
aitquest to keep

vigil on the subject area.



GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
From
B. To
Ramachandra,M.Sc., The Tahsildar,

ASSt.Dire
F*alamanec;—mr of Mines and Geology(FAC), Santhipuram Z}Gudupam
' Chittoor District.

Sir

!

Sub: Mines & Quarries - Department of Mines and Geology - O/o Asst.,

Director of Mines and Geology, Palamaner - Inspection of un
authorized quarrying of Colour Granite at Sy. No. 247 of Rallabudugur
(V), Sy.No.104 of Muddanapalli village, Santhipuram (M), Chittoor (Dt)
-Request to take action against the persons involved in illegal
quarrying and submit action taken report to the Asst., Director of
Mines and Geology, Palamaner -Regarding.

G.0. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.

2. This office Letter No. 188/Vg/2003, Dt. .03.2017 to the Tahsildar,
Santhipuram Mandal.

3. Panchanama dt, 27-09-2019.

4. Panchanama & Inspection report dt. 19-08-2020.

5. This office Letter No. 1989/Vig/2020, Dt. 21.08.2020 to the Tahsildar,
Santhipuram Mandal.

6. This office Letter No. 1989/Vig/2020, Dt. 25.09.2020 to the Tahsildar,
Santhipuram Mandal.

7. Roc: A/195/2020, dt. 06-11-2020 from the Tahsildar, Santhipuram

Mandal.
8. Re. No. 1193/2020/TO, dt. 18-11-2020 of the Divisional Forest Officer,

Chittoor West Division, Chittoor.

LEE RS

I invite your attention to the subject and references cited, throcugh the
reference 3" and 4% cited this office ncticed illegal quarrying of Colour Granite at
following places of your jurisdiction l.e in Santhipuram Mandal, Chittocr District and
seized Machinery & vehicles involved in the illegal quarrying of Colour Granite duly
‘conducting panchanama. The details are as follows.

i ) ¢ Details of No.Of Blocks
SLN | Place of illegal Drof Machinery | available at Remarks
0 activity noticed | Inspection celzed Site
C1-Hitachi, Ol-Lorry
and 14 blocks handed
Sy. No. 104/3 of over to the VRO,
Gesikapalli (V), Gesikapalli and
Santhipuram remaining were handed
M), Chittoor i over to SHO,
() (Dt). %11-’;;?;:2'; 14 (ADP-01 to | Rallabuduguru for Safe
Defaulter Name: Compressor ADP-14) Custody until further
1 V.Nagesh, S/o. 27.09.2018 covered a orders. The defaulter
Venkatesh, 02- Eorded quantity of | filed revision before the
Lakshmipuram 01-Crane ! 44,329 cbm Government and
V), directed the defaulter to
Shanthipuram pay the Rs.10,00,000/-
(), Chitteor towards penalty, The
Dist. defaulter Paid entire
amount and released
vehicles.
T 02 Tractor Mounted |
1C Colour compressors handed
Sy. No. 123 of 1-Hitachi | Granite Blocks over to SHO,
Gesikapalll (V), 02-Tractor | (ADP-I-01 to Rallabuduguru and 10
2 Santhipuram 19.08.2020 Mounted ADP-I -10) blocks, 01 Hitachi
(M), Chittoor Compressor covered a handed over to VRO of
(DY) S quantity of Geslkapalli for Safe
55.583 cbm. custody untll further
| orders.
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~—7"" a4 Colour | nded over o
: : 7 [ Granite Blocks | :jcemed VRO of
| Sy. No. 247 of | (aop-0ito |t uduguru for saf
; | Raflabudugur | { ADP-44) e ld until further
B V), | 16.08.2020 | covered 8 | uste yrdersﬂ
{7 1 sasthipuram q’u"““ty of " " ‘
f : "o i . . e
(t\m((nfti;mnr z E 230,587 cbm._|
I - H 28 (;mgur . Handed over o
Sy, No, 104 of " z Granite flocks 1 concerned VRO of
Muzdanapeli ’ (ﬁf‘{,’;;(;l;;;” tauddanapalli far s;.)fe
4 ) | 19.08,2020 | custody until further
P Sonthipuram covered a i crders.
[ (M), Chittoor | quantity of {
(DY) { 242,846 cbm. |
3 Kotarayi Gulta, | E
; | Dravidian | | 01-Escort = 18 colour This office collected
L Universily, i Crane, Granite Blocks | Rps.B,44,356/- from the
5 L;u::ci!as;agmam 5 1?.02.2020 01-Tractor covered a i defaulter towards
] é!hiha‘{:;t | 22.02.2020 Mounted quantity of | penalty.
| sudupalli | .104cbm |
| Mandal, Chittoor | Compeessor - |
Lol District | : N

“Through the reference 7" cited you have requested “thtﬁ office to cond’g;’tl
nublic auction and dispose the seized Blocks, as they are very difficult to keep vigl
on the sized blocks.

In this connection it is informed that recently this office collected
Rs.10,00,000/- from the defaulter who involved unauthorized quarrying of Colour
Granite at Sy. No. 104/3 of Gesikapalli (V), Santhipuram (M), Chittoor (Dt) as per
the orders of the Government and released the vehicles. Hence this office aiready
requested your office to enquire the persons who involved in the above iltegal
activity so as to raise demand notice and stringent action against them. But no
reply received from your office yet. However Legal action must be taken against the
persons who obstruct in the protection of confiscated granite blocks or the stopping

of illegal mining. If any such type of incidents, please inform to this office so as to
take action against the culprits.

Further, 1t is informed that our office every movement they are observing‘
and accordingly they are escaping while proceeded for checking. In view of the
above circumstances, please verify either with VRO/VRA, whether is there any
workings going on in the above noticed places, if so submit the details of the
persons who involved in the illegal activity to this office so as to take further
necessary action against the culprits as there is no leases were granted in the
above places , the entire lands pertains to Revenue, hence please not allow any one
into unauthorized activities in the Revenue lands, otherwise it will leads to huge
revenue loss to the Government exchequer.

The earnest action in this regard may be highly solicited.

Yours faithfully,

)

irector of Mines and GeologyvibACY
PALAMANER.

Copy submitted to
The Director of Mines & Geology, Ibrahimpatnam for favour of Kind information.
[he District Collector, Chittoor for favour of kind information,
The Divistonal Forest Officer, Chittoor West Division, Chittoor with a request (o instruct the concerned
FRO to keep vigil on the subject arca to curb illegal activities at Sy 1040 GADANVE and 181ADAVD of
Muddanapall (V1 Santhipuram (M), Chittoor Dist,
Copy submitted o the Vice- Chancellor, Dravidian University, Kuppam to instruct the Security not to
allow any unknown persons into university premises to stop unauthorized quareying st Government land
in the Dravidian University, Gundlasagaram Panchayat Gudupaili Mandal, Chittoor District
The Dy. Director of Mines & Geology, Chittoor with a request to debarred the above said persons for
getting new Quarry leases under Rule 26 (4) of APMMC Ruls 1966 over the subject areas
The Asst.Director of Mines & Geology, Regional Vigilance Squad (RVS) Kadapa. tor favour of
information with a request to keep vigil on the subject area to curb ilegal activities
The Special Teams (Deputed by the DM&G, Vijayawada). for favour of information and with a request (o
keep vigil on the subject area to curb illegal activities in addition 1o duties allotted in your Mandals.
The Station House Ofticer, Rallabuduguru .S, for favour of information with a request to keep

vigil on the subject area.
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From

B. Ramachandra,M.Sc.,
Asst.Director of
Mines & Geology(FAC),

Palamaner.

Sir,
Sub:

Ref:-1

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

To

1.The Divisional Forest Officer,
Chittoor District.

2.The Tahasildar,
Shanthipuram/Gudupalli/Kuppam
Chittoor District.

3.The Station House Officer,
Shanthipuram/Gudupalli/Kuppam
Chittoor District.

I [ E’Q IE;iQ!!!ig! z!!z!! I!t zz-!!z—;!!zl

Mines & Quarries - Department of Mines and Geology - O/o Asst.,
Director of Mines and Geology, Palamaner - Inspection of un
authorized quarrying of Colour Granite at various places in
Shanthipuram, Gudupalli & Kuppam mandals-Request to take action
against the persons who have been conducting illegal quarrying in
your office jurisdiction and inform the same to this office to initiate
further action against the culprits —~Regarding.

. G.0. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.

2. This office Letter No. 188/Vg/2003, Dt.

Santhipura

m Mandal.

. Panchanama dt. 27-09-2019.

3
4. Panchanama & Inspection report dt. 19-08-2020.
-3

.03.2017 to the Tahsildar,

. This office Letter No. 1989/Vig/2020, Dt. 21.08.2020 to the Tahsildar,

Santhipura
6.
Santhipura

m Mandal.

m Mandal.

This office Letter No. 1989/Vig/2020, Dt. 25.09.2020 to the Tahsildar,

7. Rc. No. 1193/2020/TO, dt. 18-11-2020 of the Divisional Forest Officer,
Chittoor West Division, Chittoor.

FEEKERKE

I invite kind attention to the subject and references cited, and it is submitted
that through the reference 3™ and 4" cited this office noticed illegal quarrying of
Colour Granite at following places of your jurisdiction i.e in Santhipuram, Gudupalli
and Kuppam Mandals, Chittoor District and seized Machinery & vehicles involved in
the illegal quarrying of Colour Granite duly conducting panchanama. The details are

as follows.
; Details of No.Of Blocks
SLN Pla_cc_e of illegal Dt.Of Machinery available at Remarks
o] activity noticed Inspection T Site
01-Hitachi, O1-Lorry |
and 14 blocks handed
1 over to the VRO,
Sy. NO' 10‘.”3 of Gesikapalli and
Gesikapalli (V), rérmalnin re handed
Santhipuram al(:;e? ;eszoa €
{3 (M), Chittoor 01-Hitachi, Rallabuduguru for Safe
‘ (Dt). O1-Tractor | 14 (ADP-01 Custody until further
| Defaulter Name: Coinpressor] 19 ADP-14) | d yTh defaqit
{1 | V.Nagesh, S/o. | 27.09.2019 P covered a ﬁcluerders._ : :ebefaru tehr ;
o2 i, | Gty of | MeC[evlon beore the
Lakshmipuram ¢ ;
i (V)p 01-Crane *4b20 directed the defaulter 1
‘ Shanthipuram to pay the
| (M), Chittoor Rs.10,00,000/-
| | ; towards penalty. The
| - Dist.
| | defaulter Paid entire
4 : amount and released ‘
! | vehicles. |
, | Sy. No. 123 of 1-Hitachi 10 Colour 02 Tractor Mounted |
I 2 “ Gesikapalli (V), | 19.08.2020 | 02-Tractor Granite compressors handed ‘
' | Santhipuram Mounted Blocks (ADP- over to SHO, i




(M), Chittoor ' Compressor | 1-01 to ADP-1 | Rallabuduguru and 10,-\]’
(Dt) E s -10) covered |  blocks, 01 Hitachi
? a quantity of | handed over to VRO of |
55.583 cbm. | Gesikapalli for Safe
| custody until further
| orders.
44 Colour
SPY éllggﬁc2137u?'f Granite Handed over to
(V) 9 Blocks (ADP- concerned VRO of
3 Santhip(xram 19.08.2020 - 01 to ADP- RaHabudugur'u for safe
(M), Chittoor 44) covered a custody until further
! (Ot) quantity of orders.
230.587 cbm.
28 Colour
Sgli':doa'n;o‘;ﬁf Granite Handed over to
(V) P Blocks (ADP- concerned VRO of
| 4 Santhipi:ram 19.08.2020 - 01 to ADP- | Muddanapalli for safe
; (M), Chittoor | 28) covered a custody until further
§ "ot quantity of orders.
E ( 242.846 cbm.

In this connection, it is informed that recently this office collected Rs.21,44,000/-
from the defaulter who involved in unauthorized quarrying of Colour Granite at Sy. No. 123
& 104/3 of Gesikapalli (V), Santhipuram (M), Chittoor (Dt), Kotarayi Gutta, Dravidian
University, Gundlasagaram Panchayat Gudupalli Mandal and Rs.9,60,108/- has to be
collected from the defaulter which was seized and mentioned in above SI.2. Further this
office regularly informing your office to enquire the persons who have been conducting
unauthorized quarrying activity in your office jurisdiction and to take stringent action
against them. If any such type of incidents, please inform this office to take action against
the culprits.

Further, it is submitted that, due to meagre staff, this office unable to concentrate
among vast jurisdiction with only 05 members staff across 30 mandals. Hence kindly
cooperate in this regard to curb illegal quarrying of natural resources and to safeguard the
revenue to the Government Exchequer.

Further, It is informed that our office every movement of this office, they are
observing and accordingly they are escaping while proceeded for checking. In view of the
above circumstances, please verify either with DT/VRO/VRA, in accordance with G.Q. Ms.
No.20, Revenue (SER.II) Department, Dt.21.01.2016 whether is there any workings
going on in the above noticed places and other places in your office Jurisdiction i.e at
Sy.No.104 of Muddanapalli, Dommaratippanapalli, Maldepalli, Vasanadu, Dravidian
University premises, Gundlasagaram and Nakkanapalli etc., please visit the above areas
frequently in your jurisdiction and submit the details of the persons who involved in the
illegal activity to this office to take further necessary action against the culprits as there is
no leases were granted in the above said places, the entire lands pertain to Revenue, hence
please not allow anyone into unauthorized quarrying activities in the Revenue lands,
otherwise it will lead to huge revenue loss to the Government exchequer.

The earnest action in this regard may be highly solicited.

Yours faithfully,

Z/é/ P SR —

Asst.Director of Mines and Geology(FAC)
PALAMANER.

Copy submitted to

The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The Superintendent of Police, Chittoor dist for favor of kind information.

The Divisional Forest Officer, Chittoor West Division, Chittoor with a request to instruct the concerned
FRO to keep vigil on the subject area to curb illegal activities at Sy.104 (ADAVI) and 184 (ADAVI) of
Muddanapalli (V). Santhipuram (M), Chittoor Dist.

Copy submitted to the Vice- Chancellor, Dravidian University, Kuppam to instruct the Security not to
allow any unknown persons into university premises to stop unauthorized quarrying at Government land
in the Dravidian University, Gundlasagaram Panchayat Gudupalli Mandal, Chittoor District .

The Revenue Divisional Officer, Madanapalli with a request to give suitable instructions to the concerned
Tahsildars to safe guard the Government lands and Revenue to the e:&:hequer.

The Dy. Director of Mines & Geology. Chittoor with a request to debarred the above said persons for
getting new Quarry leases under Rule 26 (4) of APMMC Ruls 1966 over the subject areas.

The Asst.Director of Mines & Geology, Regional Vigilance Squad (RVS). Kadapa, with a request to keep
vigil on the subject areas to curb illegal activities.

_~



GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

P.Venugopal,M.Sc., 1.The Divisional Forest Officer,
Asst.Director of Chittoor West Division.
Mines & Geology, 2.The Tahasildar,

Palamaner. Shanthipuram/Gudupalli/Kuppam
Chittoor District.
3.The Station House Officer,
Shanthipuram/Gudupalli/Kuppam
Chittoor District.
Sir,
Sub: Mines & Quarries -0/o Asst., Director of Mines and Geology,

Palamaner - Inspection of un authorized quarrying of Colour Granite at
various places in Shanthipuram, Gudupalli & Kuppam mandals-
Request to take action against the persons who have been conducting
illegal quarrying in your office jurisdiction and file the criminal cases
against the culprits who have been trespassing Forest areas and
Revenue land -Requested-Regarding.

Ref:-1. G.O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016.
2. This office Letter No. 188/Vg/2003, Dt. .03.2017 to the Tahsildar,
Santhipuram Mandal.
. Panchanama dt. 27-09-2019.
. Panchanama & Inspection report dt. 19-08-2020.
. This office Letter No. 1989/Vig/2020, Dt. 21.08.2020 to the Tahsildar,
Santhipuram Mandal.
6. This office Letter No. 1989/Vig/2020, Dt. 25.09.2020 to the Tahsildar,
Santhipuram Mandal.
7. Rc. No. 1193/2020/TO, dt. 18-11-2020 of the Divisional Forest Officer,
Chittoor West Division, Chittoor.
8. This office Letter No. 1989/Vig/2020, Dt. 25.09.2020 to the DFO,
Chittoor,Tahsildar’s, Kuppam, Gudupalli and Santhipuram Mandal.
9. This office Lr.No. 1989/Vig/2020, Dt.27-07-2021.

Ul b W

EXREXEN

I invite kind attention to the subject and references cited, and it is submitted
that through the reference 3™ and 4" cited this office noticed illegal quarrying of
Colour Granite at following places of your jurisdiction i.e in Santhipuram, Gudupalli
and Kuppam Mandals, Chittoor District and seized Machinery & vehicles involved in
the illegal quarrying of Colour Granite duly conducting panchanama. The details are

as follows.

Details of No.Of Blocks
SLN PI?CiOf i!lsgaclj I Dt‘gtfion Machinery available at Remarks
0 activity notice nspe selved Site
Sy. No. 104/3 of The defaulter filed
Gesukapalh W), .01' . revision before the
Santhipuram (M), Hitachi, Governraant and
Chittoor (Dt). 01- 14 (ADP-01 to -
directed the defaulter
Defaulter Name: Tractor ADP-14) to pay the
1 V.Nagesh, S/o. 27.09.2019 | Compress covered a .
ntity of Rs.10,00,000/
Venka.tesh, g;’_ 2:229 yb towards penalty. The
Lakshmipuram e ’ e defaulter Paid entire
(V.)’ orries, amount and released
Shan;hlpuranj 01-Crane vihisles,
(M), Chittoor Dist.
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A~
| Kotarayi Gutta, 01-Escort 1 |
| Dreviden B ot | Tl e
2: Gundlasagaram ;gg%%g%g Tractor covered a Rs.gé?:éiif/toxgzsthe
Panchayat Mounted quantity of | iy
Gudupalli Mandal, Compress 55.104cbm | :
Chittoor District or |
s 02 Tractor Mounted |
,‘ . compressors handed
f 0 Col | over to SHO,
1-Hitachi E G L Colaur | Rallabuduguru and 10
| Granite Blocks ! . ;
Sy. No. 123 of 02- . (ADP-1-01 to | blocks, 01 Hitachi
5 Gesikapalli (V), | 19.08.2020 Tractor | ADP-1-10) handgd over to VRO of |
3 Santhipuram (M), U Mounted eniEEad B Gesikapalli for Safe |
Chittoor (Dt) | Compress | qunntisy of custody until further |
§ a | ors | 55.583 cbm. | orders. Issued demand |
E : i ' " | notice to the Defaulter
' for an amount of Rs.
‘ l Rs.9,60,108/-
i : 44 Colour
i | | Granite Blocks Handed over to
? Sy. No. 247 of | . (ADP-01to concerned VRO of |
| 4 | Rallabudugur (V), | 14 4g 5020 - | ADP-44) | Rallabuduguru for safe |
il el R A ; . covereda | custody until further
l Chittoor (Dt) | | quantity of orders,
] l 230.587 cbm.
[ | i 28 Colour
| Granite Blocks Handed over to
! Mig;ji?% 1&3!? (O\;) ' (ADP-01to concerned VRO of |
5 Sl 4 "1 19.08.2020 | - | ADP-28) Muddanapalli for safe |
' Santhipuram (M), | ! . covered a custody until further |
Chittoor (Dt) | | | quantity of orders. i
; |_242.846 cbm. j
Sy.no. 44 of I | ],
| Yamaganipalli and i f 131 Granite The same blocks |
. Sy.01 and 09 of 17.07.2021 E | blocks were should have to ’protect |
6 Kanamanapalli ’ & E . | measured and by the Security of
’ (V), Gudupalli 29 07' 2021 | .\ numbered as Dravidian University
(M), Dravidian o | ADP U1 to ADP | and VRO'’s of
University | i U131 concerned villages.
| Premises ; |

Further this office regularly informing your office to protect the Forest land and
Revenue lands and enquire the persons who have been conducting unauthorized quarrying
activity in your office jurisdiction and to take stringent action against them to safe guard the
Mineral Revenue to the Government exchequer. On reliable information the following places
have been still going on illegal activity in your jurisdiction.

i SI.No i tng Juor"rlsdnct;on Illegal prone areas Requested
|
;' 1 Dravidian Sy.no. 44 of Yamaganipalli and Kindly protect University
| ' University Sy.01 and 09 of Kanamanapalli | property by Constructing |
| Premises i (V), Kotarayi Gutta, | Compound wall or Trenches
| | Gundlasagaram Panchayat | at unauthorized entry points |
‘ , Gudupalli (M), Chittoor Dist and | in to university premises i.e |
| ; other places at Harappa Bhavan area and
| at Jai Granite Quarry lease
i rand  at  Gundlasagaram
; E ; points and may give suitable |
; | : instructions to your |
| Securities not to allow any |
j g | person into university |
| g‘ without identity. ’
- | |
12 The The Divisional | Sy.No.104,184 and 213 of | May kindly instruct the FROW
| Forest Officer, | Muddanapalli (V) and 124 of | of concerned to protect the |
Chittoor West | Kuppiganipalli (V) and other places | Forest lands and initiate |
| division, Chittoor | classified as “Adavi” which is | stringent action against the ‘
 Dist punishable under Forest | defaulters who trespassing |

into Forest area as per rules |
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S
Conservation Act 1980. contemplated in the FC
Act,1980.

3 The Vasanadu, Mallanur, Paipalem and | Instruct the concerned
Tahasildar/Station | Adavibudugur and other places Dy.Tahasildars and
House Officer VRO/VRA's of concerned
Kuppam Mandal village to curb illegal

quarrying at Government
lands, Otherwise it will leads
to huge revenue loss to the
Government exchequer.

< The Gesikapalli, Rallabudugur, | Instruct the concerned
Tahasildar/Station | Dommarathippanapalli, Agaram, | Dy.Tahasildars and
House Officer | Peddavagu near HNSS canal | VRO/VRA's of concerned
Shanthipuram Tunnel area and Sy.No.104,184 | village to curb illegal
Mandal and 213 of Muddanapalli and 124 | quarrying at Government

of Kuppiganipalli and other places. | lands Otherwise it will leads
to huge revenue loss to the
Government exchequer.

5 The Mainly at Dravidian University | Instruct the concerned
Tahasildar/Station | premises, Gundlasagaram, | Dy.Tahasildars and
House Officer | Maldepalli, Nakkanapalli and other | VRO/VRA's  of  concerned
Gudupalli Mandal | places. village to curb illegal

quarrying at Government
lands Otherwise it will leads
to huge revenue loss to the
Government exchequer.

Further, it is submitted that, due to meager staff, this office unable to concentrate
among vast jurisdiction with only 05 members staff across 30 mandals. Hence kindly
cooperate in this regard to curb illegal quarrying of natural resources and to safeguard the
revenue to the Government Exchequer.

Further, It is informed that every movement of this office, they are observing and
accordingly they are escaping while proceeded for checking of mineral transportation and
illegal quarrying. In view of the above circumstances, please verify either with DT/VRO/VRA,
in accordance with G.O. Ms. No.20, Revenue (SER.II) Department, Dt.21.01.2016
whether is there any workings going on in the above noticed places and other places in your
office Jurisdiction and visit the above areas frequently in your jurisdiction and initiate
stringent action against the persons who involved in the illegal activity and inform to this
office to take further necessary action against the culprits as there is no leases were
granted in the above said places, the entire lands pertain to Revenue and Forest, hence
please not allow anyone to indulge unauthorized quarrying activities in the Forest and
Revenue lands, otherwise it will lead to huge revenue loss to the Government exchequer.

The earnest action in this regard may be highly solicited.

Yours faithfully,

', . s‘,‘m.**“ {& o e
Asst.Direétbr of Mines and Geology(FAC)
PALAMANER.

Copy submitted to

The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The Superintendent of Police, Chittoor dist for favor of kind information.

The Regional Vigilance & Enforcement officer, Chittoor dist for favour of kind information.

The Divisional Forest Officer, Chittoor West Division, Chittoor with a request to instruct the concerned
FRO to keep vigil on the subject area to curb illegal activities at Sy. No’s. 104, 213 and 184 (ADAVI) of
Muddanapalli (V), Santhipuram (M), Chittoor Dist.

The Revenue Divisional Officer, Madanapalli with a request to give suitable instructions to the concerned
Tahsildars to safe guard the Government lands and Revenue to the exchequer.

The Dy. Director of Mines & Geology, Chittoor with a request to debarred the above said persons for
getting new Quarry leases under Rule 26 (4) of APMMC Ruls 1966 over the subject areas. N
The Asst.Director of Mines & Geology, Regional Vigilance Squad (RVS), with a request to keep vigil on
the subject areas to curb illegal activities.




at following locations.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To
P.Venugopal,M.Sc., Thasildar,
Asst.Director of Mines and Geology, Shanthipuram Mandal,

Palamaner. Chittoor Dist.
Lr. No. 1989/Vig/2020, Dt.13-05-2022
Sir,

Sub: Mines & Quarries - Department of Mines and Geology - O/o Asst.,
Director of Mines and Geology, Palamaner -Inspection of unauthorized
quarrying of Colour Granite at Sy.No.104 and 213 of Muddanapalli (V),
Santhipuram (M), Chittoor (Dt) - Request to inform the persons
involved in illegal quarrying of Colour Granite so as to submit to the
Hon’ble National Green Tribunal, Chennai and to take action against
the persons involved in illegal quarrying - Regarding.

Ref:- 1. Hon’ble NGT O.A No. 41 of 2022 order Dt. 07.04.2022 & 10.05.2022
2. Inspection report dt. 26-08-2020 & 25.10.2021 & 23.12.2021.
3. This Office Lr. No. 1989/Vig/2020, dt. 26-08-2020.
4. This Office Lr. No. 1989/Vig/2020, dt. 12-11-2020.
5. This Office Lr. No. 1989/Vig/2020, dt. 27-07-2021.
6. This Office Lr. No. 1989/Vig/2020, dt. 05-10-2021.
7. Panchanama & Inspection report, dt. 25.10.2021.
* kK ok ok
Adverting to the Subject and references cited, Sri Gownivari Srinivasulu,
Former Member of Legislative Council and deputy opposition floor leader in A.P.
Legislative Council has made a application before the Hon’ble National Green
Tribunal, Southern Zone, Chennai in Original application no. 41 of 2022 stating that
the illegal granite mining has been going on interruptedly in the Forest Land to an
extent of 180.2400 Acres in Sy.No0.213 and over an extent of 252.6650 Acres in
Sy.No.104 of Muddanapalli Village, Santhipuram Mandal, Chittoor District is causing
ecological imbalance, depletion of the Forest Cover and grave environmental and
Forest degradation by causing grave threat to the existence of the Wild life in
Kaundinya Wild Life sanctuary area. Through the reference 1% cited, the Hon'ble
National Green Tribunal while issuing interim orders directed the respondents to
find out the persons, who are mining without proper license or permit.
In this connection in question of illegal quarrying in Sy.No. vide reference 1%
& 6" cited this office Technical Staff along with the VRO’s of Concerned have
noticed illegal quarrying of Colour Granite at Sy. No. 104 (Adavi) and 213 (Adavi)
of Muddanapalli Village, Santhipuram Mandal, Chittoor District and found workings
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| place of | Details of | No-Of Colour |
a0 i f issi lour Granite |
Sl ’ ) o Dt.Of ’ . Granite Blocks o Missing Colour |
No | lllegalt§ztévrw Inspection | Maslglztggry available at Rernarie: Blocks if any .
| o | site | | I ]
T I 28 Colour Handed over Nil
| Sybie 08 | 5 | Granite Colour | to concerned ‘
| of | Granite Blocks | VRO of |
| Muddanapall | (ADP-01to | Muddanapalli |
1 M 11908.2020 ) - ADP-28) for safe | |
! Santhtp_uram | covereda | custody until | ¥
| (M), Chittoor i quantity of ~~ further | |
ey | 242846 com. | ordes. |
17 7 1 o027TaA f O;It ot; 94 lCo;)OurCGr'amte x
| | .
‘ | | Hitachi's 94 Colour | ocks only olour ‘
i Sy. No. 104 | | ie | Granite Colour ! g’ aggfge?::; I Granite Bk?czkgfjcg:(éreg a |
Cof | 3 i ‘ ' tity o .546 cbm
, of ! 1.Model | Granite Blocks | ™ (o S" ™ | quan . > ¢
. £ e ~ ning 74
| Muddanapalli | | No.Zx370 | (ADP-Flto | Muddanapalli available at site remaining :
2 (V) | 25.10.2021 LCH- ADP-F94) for safi Colour Granite Blocks
l ipt 1 | 1(SI.No.O | covereda | : covered a quantity of
o i ACH uantity of | Gustocy Hatl 919.799 cbm are not
i | 000524) 1554‘745 gy | Turner available at site. Out of two |
o | 2 Modei i | Gk | Excavators Hitachi |
| | ' N0.ZX370 | | (1.2X370LCH-1, SI.NO.OACH- |
ORI (K5, Sharsdiiustindi A RS OIS S v il
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o T T 2aModel | ]
. ! | No.ZX370 | !

i | . LCH- | q

| g - 1(SL.No.O | a

‘ | ACH- ,

i i | 000400) |
o | |
l ! |

j | |

| l i
l ! !
| | l
0 1 .' |
"__w. .‘.“r_._ A NN ——— - Se— SO 4 B i
é | i 33 Colour Handed over
[ 3 S Nof 213 , | Granite Colour | to concerned |
| | Muddanapali | ; Granite Blocks | VRO of

| | (ADP-M1to | Muddanapalli

| =
I P . | FHH ARl ADP-M33) for safe
" M Cg‘tt . covered a custody until
! | (M), Dt‘ B : quantity of further
R CO R | 406.957 cbm. | orders.
foe f__» [ f ! - R F .
, | 13 Colour | Handed over
L Nof 213 | i Granite Colour ’ to concerned
|| g dac:napam | | Granite Blocks | VRO of
l | | * I (ADP-M34 to | Muddanapalli
3y -

4 S tgi/“ o | 42081 | | ADP-M46) | for safe
| (:1? Cﬁitt’:tog: | | covereda | custody until
l ' (o) , | quantity of | further
l — t — J - % 1 78, 460 CDrﬂ: 4 “Old@_rs
5 l ? | 88 Colour | Handed over
! S N;)f' 104 , | Granite Colour | to concerned |
| Muddanapalli | | | Granite Blocks | VRO of |

‘ | i (ADPF95-to | Muddanapalli
P 9 (Y), | 23.12.2021 t ! ADP-F182) L tor " 2
a Santhipuram | . | p
: . , covered a | custody until |
' (M}, Chiktoor | 5 . quantity of | further
, (D) » ;
| | i | 1075.360 cbm. ? orders.

i i

| SURSIORIIN SR —————

PO S STl W

.__,.ﬂf -

Excavators Hitachi :
(1.ZX370LCH-1, SI.No.OACH- |
000524, 2. ZX370LCH-1, |
SI.No.OACH-000400) seized |
in this area and handed over |
to VRO of Muddanapalli, but |
both excavators have been

theft from the custody of

! VRO, then we have catch
f hold one excavator ( f
| ZX370LCH-1, SI.No.OACH- |
I 000400) during present |
inspection and the same |
detained at APSRTC Depot, |

Out of 33 Colour Granite
Blocks only 09 Colour
Granite Blocks covered a
quantity of 116.680 cbm
available at site remaining 24 |

Colour Granite Blocks
covered a quantity of
290.277 cbm are not |
__ available atsite

|
|
. Kuppam for safe custody.
|
|

13 Colour Granite Colour
Granite Blocks (ADP-M34 to
| ADP-M46) covered a quantity
of 178.460 cbm.

|

1
i Out of 88 Colour Granite
Blocks only 06 Colour
| Granite Blocks covered a
quantity of 76.371 cbm
5 available at site remaining 82 |
l Colour Granite Blocks |
covered a quantity of |
; 998.989 cbm are not
~available at site

In view of the above you may file criminal case égamst the pefsons who theft
the seized property from the custody of VROs of concerned village and inform the
sane to this office for taking further course of action against the culprits.

While stand thus, in question of illegal quarrying in Kuppam constituency the
Director of Mines and Geology, Ibrahimpatnam vide Memo No. 24438/ E1/2017,dt:
11-01-2022 has constituted special teams. As such the special teams are inspected
the all illegal prone areas in Santhipuram, Gudupalli and Kuppam Mandals of
Chittoor District. In which the technicai teams again noticed unauthorised workings
at 5y.No.104 and 213 of Muddananapalli (V), Shanthipuram (M), Chittoor dist. The

mspect:on detas!s are here under.

T ] T
' S.N | Dateof | .
Ins — Location:
ot | No. |

|
| {
SR S L |

T

‘ Numbered |
as

 J— S - i i
S— [ ———— e

1 | 12-01-2022 iSurvey.No. 213,

2 | 19-01-2022 | 12°49'0.913" N | E
| | 78°19'34.43"E | 213 | &
[ | i B
—— e | ©
| . i | 3
! | =
| | Uaor " |
| 3 | 19-01:2022 | 12°48'52.986" N

| g | 78°19'35.023" € | !
i f i |

i | | I

i

(

!

|

l ?

ADPM a8 to |
| ADPM-77

| ADPM-78 to l
ADPM-107
!

| ADPM-108 |

f

to ADPM-
. 135, ADPM-
210 to 239

U

30

—
!

58

| 346.605 |
s

' 283.563 |

| 456.784 |

No. of | T -

| Total { l

Colour ‘ o ;
| Granite YOlume  Description |
! Blocks : in cbm f i
_ R ——

The saxd Colour

‘ Granite Blocks

' handed over to VRO

~! of Muddanapalli and

02 Hitachies

| (1.ZX370LCH-1, PIN-

' OACHO00966, 2.
Kobelco Model-
SK380HDLC-8,

SI.No.YCH-B0230)
handed over to

 APSRTC Depot, ‘

|
!
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13
W , . ADPM-136 K dor |
12%48' 52.75" N i e '
4 19-01-2022 78° 19' 28.98" E to ADPM- 21 296.322 Generater ‘
156 (PowericaCP125D5P) |
. handed over to SHO,
5 — 12%48'52.501" N % ADPM-157 Rallabuduguru
78°19' 35.055" E | o ':';:M' 20 | 164.107
N ADPM-177
12° 48' 55.58" N
6 | 19-01-20 A
2022 1 00 19 278" E to /;I;;M 6 72.182
o o ADPM-183
12°48' 51.96" N
7 | 19:01-2022 | Joo 050 ean E to ADPM- 12 111.019
194
ADPM-195
12°49' 05.43" N
8 | 19-01-20 . - |
22 | Se0 10 1387 E to gggm 15 193.368 |
TOTAL-I 192 1924
T 0 ' "
' 12° 49'45"N ADPF-183
9 | 11-01-2022 |
| 78%18' 56.11" E toADP-217 | 35 | 400.046 | Thesaid Colour
v ! Granite Blocks
3 s handed over to VRO |
| 120 49'4.5" N ADPF-218 gl
16 | 2014022 | oo swarave | to ADP-226 | 84.581 | of Muddanapali,
~ ; further two }
—t ; et Excavators which was
' 129 49'9.73" N | ADPF-227 seized earlier Hitachi
11 | 22-01-2022
’ 78° 18' 43.21" E { to ADP-245 = 146.433 (1.ZX370LCH-1,
- 4L - SI.No.OACH-000524,
| e a0ae . ADPF-246 2. ZX370LCH-1,
12 | 25-01-2022 | 1728338,123’;;.,2 to ADPF- 7 93.590 | SI:N0.OACH-000400)
| ’ = 252 seized in this area
| % and handed over to
; ) Y ADPF-253 VRO of Muddanapalli
| 12°49'13.623" N g patll,
13 | 25-01-2022 | 78%18' 36.44" E § to ADPF- 8 52.226 | but both excavators
' b 260 have been theft from
I EOR————— the custody of VRO, |
| 12°48' 27.61" N ADPF-261 shsees s s eeti |
0 '
14 | 05-02-2022 | 78 r1:3 to ADPF- 38 350.409 | hold one excavator ( |
! 00.405" E 298 ZX370LCH-1,
| 12°48'29.474" N - ADPF-299 Si.r\;c;.:i)rgc;ﬁgeo:tm)
15 | 05-02-2022 | ] to ADPF- ! |
| 78°18'55.584" E | o g 92:393 | inspection and the |
| same detained at
| 12%48'22.815" N | | ADPF-305 e re
16 | 05-02:2022 | ool o to ADPF- 18 | 200.686 | Kuppam for safe
| 18'51.308 Ei 327 custody.
| . .
TOTAL-II 140 | 1429.564 ‘
— .......mi
TOTAL-1+11 332 3353.514 E

During the course of in‘s.ﬁéaéh—mtﬁ_é'technical teams have noticed fresh

workings at above sy.No. 213 of Muddanapalli (V), Shanthipuram (M) noticed 140
Color Granite Blocks numberd as ADPF-183 to ADPF-322 covered a quantity of
1429.564 cbm and at Sy.No.104 of Muddanapalli (V), Shanthipuram (M) noticed
192 colour Granite blocks numbered as ADPM-48 to ADPM-239 covered a quantity
of 1924 cbm at above 16 locations and the same was handed over to the VRO of
Muddanapalli Village to safeguard the blocks. Even though handed over to the VRO,
this office technical staff regularly constant vigil on the above seized property due
to the some earlier seized blocks have been missed though under the custody of

the VROs.
Further it is submitted that, as per records of this office, there is no Quarry

Leases granted in that particular area a

nd cancelled all quarries and applications

which are filed in the above Sy.No.213 , 104 of Muddanapalli Village, Santhipuram

Contd...4"
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submitted that, "the District Collector, Chittoor vide Lr.No. E8/5764/2014,
dt. 05-11-2015 informed the Chief Commissioner of Land Administration
vide reference No. D3/118/2011-II, dt. 30-05-2012 has given clarification
that any area recorded as Adavi in Revenue recoyds irrespective of their
ownership, shall also attract the provisions of Forest Conservation Act
1980 and prior approval of the Government of India is mandatory for use
of such areas for any non Forest purposes and also informed that no NOC
shall be granted to the land in Sy. No. 104 of Muddanapalli Village of
Santhipuram Mandal, Chittoor District for quarry operations as the land is
noted as Adavi”.

In this connection, This office requested the Divisional Forest Officer, Chittoor
West Division, Chittoor to instruct the concerned Forest officials of Santhipuram,
Gudupalli & Kuppam mandals to keep strict vigil on the above said areas to curb
illegal quarrying and to safe guard the Forest lands. As per the Technical Staff
observations at the contended area, illegal quarrying is rampant and it is known
fact that it may lead to huge revenue loss to the Government exchequer. Further it
is submitted that, earlier this office cancelled all Quarry Leases and applications due
to the area falls under adavi in the subject Survey No. 104 and 213 of Muddanapalli
Village, Santhipuram Mandal. Hence, there is no Quarry Leases were in force in the
above area. In this regard the Divisional Forest Officer, Chittoor West division,
chittoor vide letter No. Rc.N0.1193/2020/T0O, dt.18.11.2020 stated that
Though the land is classified as “"Adavi” in the revenue records, it is not a
reserved forest and also not under the control and the management of
Forest Department. However, any activity on this land attracts the provisions
of the Forest Conservation Act 1980 and also requires approval by the Govt.
of India”.

In this regard, it is brought to your notice that, due to not availability of men
at unauthorized quarries while inspection, this office requested the concerned VRQO's
to enquire about the culprits who have conducted the illegal quarrying at above said
survey numbers with local villagers and also requested your office to furnish the
details of the culprits who have been conducted quarrying operations without any
permission from the Government vide references 2™ to 5 cited. In this regard this
office not received any information from your end. However again you are hereby
requested to furnish the details of persons who have been involved in illegal
quarrying of Colour Granite at above said Survey numbers so0 as to submit to the
Hon’ble National Green Tribunal, Southern Zone, Chennai.

In view of the above, you are hereby requested to find out the culprits who
has conducted the illegal workings in the subject area and inform the person/
persons who are indulged in such illegal activity so as to submit to the Hon'ble NGT
and to take action against them and to give suitable directions to the concerned
Deputy Tahasildar & VRO's of shanthipuram Mandal to curb illegal mining activity in
your office jurisdiction as per the new job chart issued vide G.0.Ms.No.20,
Revenue (SER-II) Department, dt. 21-01-2016 and keep vigil on the illegal
quarrying of Granite in your office jurisdiction, otherwise it will leads to the huge
revenue loss to the Government exchequer.

This is submitted for kind information and further necessary action in the matter.

Yours faithfully,

' \ |

Asst.Director of Mines and Geology
PALAMANER.

Copy submitted to

The Director of Mines & Geology, Ibrahimpatnam for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The Superintendent of Police, Chittoor, for favour of kind information with a request

to instruct the Station House Officer’s of Kuppam, Gudupalli and Santhipuram

Mandals to keep vigil on their office jurisdiction to prevent illegal quarrying.

The Divisional Forest Officer, Chittoor West Division for favour of kind information.

The Dy. Director of Mines & Geology, Chittoor for favour of kind information.
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ANNEXURE- V|
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY:: IBRAHIMPATNAM

Memo N0:24438/E1/2017 Date:11.01.2022

Sub: Establishment - Department of Mines & Geology, Ibrahimpatnam -
Inspection of all quarry leases and illegal prone areas and illicit
activities (quarrying) in Santhipuram & Kuppam Mandals of Chittoor
District - Work allotment to  certain Officers & Technical Staff -
Constitution of Teams for "MAHA CHECK" - Instructions - Issued - Reg.

3 A kK

The attention of the Deputy Directors of Mines & Geology & Assistant
Directors of Mines & Geology are mentioned in address entry are drawn to the
subject cited.

The following teams have-been constituted for Inspection of all quarry leases
and illegal prone areas and also curb illicit activities (quarrying) in Santhipuram &
Kuppam Mandals of Chittoor District under the supervision of Sri
T.Balasubrahmanyam, ADM&G, Guntur who is presently working as ADM&G,
Ananthapuramu:

Team :1
Y\Sl:; Name (Sarvasri) Designation
1 M. Ereshu : Assistant Geofogiét, O/o ADM&G, Chittoor.
2 B. Sankaraiah Royalty Inspector, O/o ADM&G, Palamaneru
3 N.Srinu Surveyor, O/o ADM&G, Kurnool who is
' presently working at O/o ADM&G, Kadapa.

Note: It is directed Smt H.Sunitha Bai, Surveyor O/o Assistant Director of Mines
and Geology, Palamaneru to look after of Mineral Concession work O/o
Assistant Director of Mines and Geology, Yerraguntla in absence of
Sri K. Prakash Babu, Surveyor.

Team :IX
5’(‘)’ Name {Sarvasri) Designation
1 K. Raja Gopal Asst. Geologist, O/o ADM&G, Palamaneru.

2 C.Ramasubrahmanyam | Royalty Inspector, O/o ADM&G, Kadapa.
3 | K. Prakash Babu Surveyor, O/o ADM&G, Yerraguntla.

Note: It is directed Sri Asif, Surveyor Q/o Assistant Director of Mines and
Geology, Nellore to look after of Mineral Concession work O/o Assistant
Director of Mines and Geology, Yerraguntla in absence of Sri N.Sreenu,

Surveyor.
Team IIX
S{L‘ Name (Sarvasri) - . Designation
: - 5 RV
1 D.Ramakrishna Prasad QZZ';;?’: Geologist, O/0 ADM&G (RVS)
2 G. Srinivasa Reddy Royalty Inspector, O/o ADM&G, Kurnool.
3 A.Bhaskar Reddy Surveyor, O/o ADM&G, Palamaneru.

Cont...2
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Team :IV
l\slcl; Name (Sarvasri) . ; Designation
1 T. Subba Rayudu Assistant Geologist, O/o ADM&G, Yerraguntla
Z K. Rajendra Prasad Royalty Inspector, O/o DDM&G, Nellore.
3 D. Ajitha Bai . Surveyor, Ofo ADM&G, Chittoor.

Sri T.Balasubrahmanyam, ADM&G, Guntur who is presently working as
ADM&G, Ananthapuramu is hereby instructed to supervise the above work and
submit weekly report to the DDM&G, Chittoor and comphance report to the
Directorate. ;

The above individuals mentioned in the above tables I, II, III & IV shall report
before the ADM&G, Ananthapuramu by 11.01.2022 and hereby directed to conduct
“MAHA CHECK” on all quarry leases and illegal prone areas of all minerals located
in Shantipuram & Kuppam Mandals, Chittoor District and submit reports to the
DDM&G, Chittoor, under intimation to the Head Office. Further, the Assistant
Director of Mines & Geology, Palamaneru is hereby directed to provide necessary
arrangements to the above teams to conduct inspections.

The Dy. Director of Mines and Geology, Chittoor is hereby directed to take
immediate necessary action on the reports submitted by the above teams.

Therefore, the Deputy Directors of Mines & Geology, Kurnool, Kadapa,
Chittoor, Nellore & Ananathapuramu, the Assistant Directors of Mines & Geology,
Chittoor, Palamaneru, Kurnool, Kadapa, Yerraguntla & Nellore Assistant Director
of Mines & Geology {(RVS), Kadapa are hereby directed to relieve the individuals
immediately so as to enable to attend above task.

Sd/-V.G,VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

To
Sri T.Balasubrahmanyam, ADM&G Ananthapuramu.
Sri T. Subba Rayudu, Assistant Geoiognst O/o ADM&G, Yerraguntla.
Sri M. Ereshu, Assistant Geologist, O/o ADM&G, Chittoor,
Sri K. Raja Gopal, Asst. Geologist, O/o ADM&G, Palamaneru,
Sri D.Ramakrishna Prasad, Assistant Geologist, O/0 ADM&G (RVS) Kadapa.
Sri B. Sankaraiah, Royalty Inspector, Ofo ADM&G, Palamaneru
Sri C.Ramasubrahmanyam, Royalty Inspector, O/0 ADM&G, Kadapa.
Sri G. Srinivasa Reddy, Royalty Inspector, O/o ADM&G, Kurnool.
Sri K. Rajendra Prasad, Royalty Inspector, O/o DDM&G, Nellore.
Sri N.Srinu, Surveyor, O/o ADM&G, Kurmool who is presently working at Ofo
ADM&G, Kadapa :
Sri K, Prakash Babu, Surveyor, O/o ADM&G, Yerraguntla
Sri A.Bhaskar Reddy, Surveyor, Qfo ADM&G Palamaneru.
Smt H.Sunithabai, Surveyor 0/¢ Assistant Director of Mines and Geology,
Palamaneru
Smt M.Madhavi Latha, Surveyor Ofo Asssstant Director of Mines and Geology,
Chittoor,
Sri Asif, Surveyor O/o Assistant Director of Mines and Geology, Nellore.
The Deputy Directors of Mines & Geology, Kurnool, Kadapa & Chittoor for necessary
action.
The Assistant Directors of Mines & Geology, Chittoor, Palamaneru, Kadapa,Nellore &
Yerraguntla,
The Assistant Director of Mines & Geology (RVS) Kadapa for necessary action.
Copy to the In-charge officer, Section D12 & D13 (Kadapa & Chittoor) for
information. /
J//ATTESTED//

ﬁSISTANT DIRECTOR (ADMN.)
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1. Sy.No 104 of of Muddanapalli (V), Santhipuram (M) Chittor District:-

S.No —ate c!f Location No Of.BIOCkS (%uantnty Remarks
Inspection Seized in Cbm
120 49'4,5" N | 35 (ADPF-183
i 1-01- 400.04
(M Li=issfee 780 18'56.11" E to ADP-217) 016 The said blocks are
N 12049'4.5" N 9 (ADPF-218 handed over to VRO of
i} | 2eeUl=elus 78°18'37.3" E to ADP-226) 34'581 Muddanapalli, (V).
120 49'9.73" N Further 01 Excavator
(iii) | 22-01-2022 | 78° 18'43.21"E 1t9 ;ADDPPZZSN 146.433 I,e. ZX370LCH-1,
0 ADP-245) (SI.No.OACH-000524)
. 12049' 12.077" N | 07 (ADPF-246 has handed over to
(i) | 25-01-2022 | “S0016:50.35" E | to ADPF-252) | 23290 " ddthe VP;[_O ‘\DIf_“
- uddanapalli, Village.
12049' 13.623"N 8 (ADPF-253
(v) | 25-01-2022 280 38‘ ;6642,, E (t)o ISDP!E-FZZO) 52.226 | Another one Excavator
' I,e. ZX370LCH-1,
780 19'00.405" E | to ADPF-298) has handed over to
B 12948' 29.474"N | 06 (ADPF-299 the APSRTC Depot,
(vil) 1105-02-2022 | S 5018 55.584" E | to ADPF-304) | °2-°93 Kuppam for safe
12°48' 22.815" N | 18 (ADPF-305 custody.
(vili) 11 05-02-2022 | ~g010:51.308" E | to ADPF-322) | 200-686

2. Sy.No 213 of of Muddanapalli (V), Santhipuram (M) Chittor District:-

S. Date of . No of Blocks Quantity
t
No | Inspection Loeatian Seized in Cbm Remaries
. 12049'04.50" N | 30 (ADPM-48 to
x| 12-01-2022 | —g0 18r56.11°E ADPM-77) 346.605
12049'0.913"N | 30 (ADPM-78 to The said blocks are
X 19-01-2022 78019' 34.43" E ADPM-107) 283.563 handed over to VRO of
Muddanapalli and 01
, . | 58 (ADPM-108 to
. 12948'52.986"N ( Hitachi Kobelco
xi | 19-01-2022 ADPM-135, & | 456.784
78°19'35.023"E |\ o0 T 238) Model-SK380HDLC-8,
— - SI.No.YCH-B0230)
xii | 19-01-2022 120 48 52.75" N 21 (AEPM'BG 296.322 handed over to
78° 19' 28.98" E | to ADPM-156) APSRTC Depot,
12048' 52.501" N | 20 (ADPM-157 ; Kuppam and 01
-01- 164.
Xili | 19-01-2022 1 00191 35.055" E | to ADPM-176) 64.107 =
. 120 48'55.58" N | 06 (ADPM-177 (PowericaCP125D5P)
Xiv | 19-01-2022 | J00 19'27.8"E | toADPM-182) | ‘2182 | handed over to SHO,
12048'51.96" N |- 12 (ADPM-183 Rallabuduguru
Xv | 19-01-2022 | S50 15952 68"E | to ADPM-194) | 111:019
. 12049' 05.43" N | 15 (ADPM-195
Xvii| 19-01-2022 | S50 49'13.87"E | to ADPM-209) | 193:368




GOVERNMENT OF ANDHRA FRADESH

°
Asst. D:mc!or of Mines and Geo) ) ) T Def= Mokoipy APRe,
PALAMANER. Chittcor Dt. KUPPen ¢ Defil—

Sir,
Sub :- Mines & Minerals - Prevention of i{{icit transportation - Development of
Government Mineral resources - Co-ordination & Co-operartion other
Departments - safe cuslody of vehicles along with mineral - request - Reg.
Ref:- GO.Ms.No. 388, Transport, Roads & Buiidings (Tr-1il) Department, dt. 26-6-1991
W PuYem Mardal
I/We have calch hold of the Vehicle(s) at{4 ps ' 18* M AJGM'% was carrying the
menerals without having Ryalty paid transit form / transit pass issued by the competentauthority of
Mines & Geology Department as required under Rule 34 of A P. Minor Mineral Consession Rules,
1866 as proof of payment of seigniorage fee/Royalty. Hence penalty has to be paid under Rule 26 of
APMMC Rules, 1966. But the driver has expressed his inability to pay the penalty.

In this connection | would like to inform you that | am empowered under Sub- Section IV of
Section 21 of the Mines and Minerals (Regulation & Development) Act 1957 and also under clause
(V) of Sub Rule 286 of AP Motor Vehicles Rules 1989.

Hence it is requested to keep the vehicles bearing numbers given below together with mineral under
your safe custody untill the penalty is collected from the defaulter(s). TheVehicle(s) may be re-
leased only after producing the releasing orders issued eitherby the Asst. ﬂnrac.lor of Mines &

Geology, Palamner or any officer authorised by hzrn

SiLNo. Vehicle No. Name of the Mineral
1 “{r‘(}ph U‘H'n(k;—- ! '\ ll.l i 3 . P 14
2 (Mr_ﬂd Nuh'z-éngL(“"S(ﬂ wry ot “UJ'!“EEQE:“! oy
3 @n(ﬂ.kr (o DA(U»OOcmucx}diw
4 - v J '{U%._L_,uug;m' A rodouy Benh
5 X 4 dy fanduchd
6 Rudm Lahatt ¢
7
8 *
Yoursfasmfu
&
" {1027
Fepasss @\ —gt. Director of Mines £ HaJ
p3.00 38 <(;7\ atmxggg(éﬁ'\%@fo
M{;.-*M Mines & Geood¥
e —= ?ALAMANER Chittoor

Scanned with CamScanner
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; - House Offi
Asst. Director of Min os The s%auon p
Palamaner, Chittoor py, no:r oL
Chi ‘

Sir,

Sub:- Mines
and fon -
Minerals . prevention of ilicit tmnsp""éa;operauon o

Govern
Deparml:teent Mineral resources - Co-ordination & £O° eral - reques
nts - Safe custody of vehicles along with min
dt, 26-6-1991

Ref:- @, t,
O.Ms. No, 388-Transpon, Roads & Buildings m.m) pepartmen " ‘
M MO\ da VV’*‘? ail!

t - Reg.

I/We have catch hojq of the Vehicl tgﬁﬂ'ﬁw vﬁhich} was carrying th": ’
menerals without having Royalty paid t: :(s't) fél m / ransit pass issued by the con.;petent "
o ek Geology Department :ssr‘e Zired under Rule 34 of A.P. Minor Mineral Con-
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Revenue Department — New Job Chart of the post of Deputy Tahsildar, which has become Gazzetted
Post recently, in addition to the existing Job chart — Orders — Issued.

REVENUE (SER.Il) DEPARTMENT

G.0.MS.No. 20 Dated: 21-01-2016

ORDER:

Read the following:
1. G.0.Ms.No. 463, Revenue(Ser.ll) Dept., dated: 07-12-2015.
2. From the Chief Commissioner of Land Administration, Hyderabad, Lr.No.
Ser.11(1)/233/2010, dated: 11-12-2015.

<<>>

In the circumstances stated by the Chief Commissioner of Land Administration, Andhra Pradesh,
Hyderabad in his letter 279 read above, the Government after careful examination of the matter hereby assign
the following powers and duties of Tahsildars to Deputy Tahsildars in supersession of the orders issued in the
reference first read above.

1.

o oo

0o No;

1
12.

13.

14,

15.
16.
17.
18.
19.
20.
21.
22,

23,
24.

Exercise of general control and supervision over the Mandal Revenue Inspectors, Village Revenue
Officers and Village Revenue Assistants and other subordinate special staff working at Mandal
level.

Review fortnightly tour diaries of Mandal Revenue Inspectors and Additional Revenue Inspectors.
Conducting of general enquires coming within the purview of Tahsildar.

Protocol duties.

Inspection of trees standing on Government poromboke land and prevent illicit felling of
trees.

Inspection of quarries and prevent illicit quarrying.

Conducting of Azmoish

Inspection of Survey marks.

Inspection of village chavidies, assignment cases, alienation cases, Lease cases,
Encroachment cases, Waste Lands ( Assessed or Un-assessed)

. Checking of village cash accounts and other important accounts maintained at village

level.

. Fixing of kist centres / collection centres during kist season for collection of water tax.

Collection of land Revenue, loans, non agricultural assessment/one time conversion tax
and all other miscellaneous dues to Government if any.

Collection of dues pertaining to other department referred to  Revenue Department for
collection under Revenue Recovery Act.

Scrutiny and approval of accounts prepared by the Village Revenue Officers, Revenue
Inspectors for Jamabandhi.

Verification of Births and deaths at Gram Panchayat level.

Inspection of fair price shops and Rice Mills as per rules.

Attending to the work relating to agricultural census/ live stock census.

Identification of differently capabled ( Physically challenged) persons for grant of benefits.
Identification of beneficiaries under various development programmes.

Duties under Girl Child Protection and Family Welfare.

Identification and supervision of Housing and Indira Aawas Yojana (IAY) Schemes.
Conduct of enquiries under A.P. Land licensed Cultivators Act, 2011 and issue Loan
Eligible Cards(LECs).

Monitoring of Mee-Seva applications.

Issue of income certificates as per Government guidelines.

2, The Chief Commissioner of Land Administration, Andhra Pradesh, Hyderabad shall take
necessary action accordingly.



~ 1\~

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

J.C. SHARMA

PRINCIPAL SECRETARY TO GOVERNMENT
To
The Chief Commissioner of Land Administration, Andhra Pradesh, Hyderabad.
All the District Collectors in the State.
Copy to:
The P.S to Prl. Secretary to Chief Minister, A.P. Secretariat, Hyderabad.
The P.S to Deputy Chief Minister (Revenue), A.P. Secretariat, Hyderabad.
The P.S to Prl. Secretary to Government , Revenue Department, A.P. Secretariat, Hyderabad.
SF/SC.

/[FORWARDED: BY ORDER//

SECTION OFFICER
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